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will be ready. The third list, roughly
again, gives some kind of order of
priority.

In answer to an hon, Member op-
posite, I said that if the House so
desired, Government will fix a date
for a debate in regard to the situation
arising out of the migration between
Pakistan and India. As the work be-
fore the House is heavy, I would sug-
gest that we take up this debate next
Saturday, which is normally an off

day.

Dr. 8. P. Mookerjee (Calcutta South-
East): 15th November?

Shri Jawaharlal Nehru: Yes.

There was also a suggestion made
for a debate on food. I would not
like to fix a date yet: but it would
probably be a day in the next week.

Mr. Speaker: What about the
al.cl!journment motion? Is it included in
the list? -

Shri Jawaharlal Nehru: Which?

Mr. Spejker: Shri Choitram
Gidwani’s. It was said that there
were some short notice questions also.

Shri Jawaharlal Nehru: You are
tninking of certain border incidents on
the Western Pakistan side. That
would be completely different. 1 hope
to make a statement tomorrow.

ESTATE DUTY BILL

Mr. Speaker: The House will pro-
ceed with the further consideration of
the foliowing motion made by Shri
C. D. Deshmukh on the 5th Novem-
ber, 1952:

“That the Bill to provide for
the levy and collection of an estate
duty. be referred to a Select Com-
mitlee consisting of Shri M.
Ananthasayanam Ayyangar, Shri
Khandubhai Kasanji Desai, Shri
Narahar Vishnu Gadgil, Shri Dev
Kanta Borooah, Shri R. Venkata-
raman, Shri Nitaynand Kanungo,.
Shri Feroze Gandhi, Shri Tribhuan
Narayan Singh, Shri Basanta
Kumar Das, Shri Balwantrai
Mehta, Prof, Shriman Narayan
Agarwal, Shrimati Anasuyabali
Kale, Shri P. T. Chacko, Shri N.
Keshavaiengar, Shri U. Srinivasa
Malliah, Shri S. Sinha, Shri C. D.
Pande, Shri Tek Chand, Shri
Harihar Nath Shastri, Pandit
Munishwar Dutt Upadhyay, Shri
Sadath Ali Khan, Shri Radhe-
shvam Ramkumar Morarka, Shri
Kamakhya Prasad Tripathi, Shri
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N. C. Chatterjee, Shri B, Rama-
chandra Reddi, Shri K. A. Damodara
Menon, Shri K. S. Raghavachar.
Shri Tulsidas Kilachand, His .H'ghff
ness Maharaja Sri Karni Singhji
Bahadur of Bikaner, Shri V. P.
Nayar, Shri Kamal Kumar Basu,
Dr. Lanka Sundaram, Shri B, R.
Bhagat, Shri Mahavir Tyagi, and
the Mover, with instructions to
report by the last day of the first
week of the next session.”

Shri N. C. Chatterjee (Hooghly):
Mr. Speaker, this session of this House
will go down in history as a remark-
able one for two bold pieces of legisla-
tion which will shock the people. The
first will add terror to life and the
second will add horror to death. I
mean, the first is the Income-tax
amendment Bill and the second is the
Estate Duty Bill. The first will glad-
den the heart of Mr. Tyagi and the
guardians of the Exchequer; but the
second will make it impossible to af-
ford any relief even to those people
who are contemplating suicide so bad-
ly disillusioned of mortal existence.

Now, this is truly an ingenious Bill,
because it seeks to utilise that con-
venticnal and fashionable urge for
beating down capital and private pro-

perty.

The State will, from now, be looked
upon as a huge leviathan, Its hunger
cannot be satiated. Its thirst can no .
longer be quenched.

If you look at the common man in
India today, there is no end to his
misery. The common man expected
a new era in independent India, but
since the advent of independence, what
has happened to him? He has the
privilege of getting less food, more
adulteration, costly commissions and
plans, more income-tax, more land
tax, house tax, all sorts of taxes; on
the top of that comes this estate tax
to make his cup of misery full. In a
State where there is migration from a
neighbouring state of  uprooted
brothers and sisters, the misery is still
more intense, and you cannot possibly
realise the depth of their agony.

Now, what is this Bill going to do?
The common man feels that there is
no hope for him. His frustration and
his despair are deepening. It is very
easy to tell him that by this kind of
estate duty, the rich will be made
poor, It may be possible .to hr‘i'zlg
down some people to a lower level,
but really the question is: shall we
raise the standard of the many, shall
we make the common man happier,
shall we be able to improve his lot
to any appreciable extent. That is the
question which is asked by the common
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man who is suffering from many
miseries, troubles and tribulatjons. but
it is easy to pander to his feeling of
despair and frustration,

The real point is this. Some of
the speeches which have been made
are apt to create confusion, or mislead
the common man. Mr. Gadgil is re-
ported to have stated that the hon.
Minister should stand wup in this
Parliament and boldly proclaim that
this is the first front-line attack on
capital and property and private
enterprise. We would like to know
if it is the real intention of the Gov-
ernment, or is it a mere claptrap to
mislead the unwary public that this
Government is doing something radi-
cal and revolutionary. and is not go-
ing to support big business and big
capitalists. 1 am afraid the hon. Mi-
nister will say: “save me from my
friends"”, Anyhow, he is a Maha-
rashtrian, and he knows how to deal
with a brother Maharashtrian. Honest-
ly he has put this question, that the
Minister should bluntly and frankly
say that this is a direct attack on
capital and private enterprise. I want
also the Finance Minister's plain and
frank answer if that is so. Tf it is
meant to be a real front-line attack
on private enterprise or property, then
we should declare War on this Bill,
and we shall have nothing to do with
it in any shape or form. Has not the
Constitution of India—in the wisdom
of the makers ol the great Constitu-
tion of the Republic of India—de-
liberately put in a clause making the
right to hold property and dispose of
prcl;perty a guaranteed fundamental
right.

[MR. DEPUTY-SPEAKER in the Chair]

Does not the fundamental right mean
that there is a definite limitation on
the competence of this Parliament, and
every organ of the State, that they shall
not trespass in any way or encroach
upon those fundamental rights. Have
they not been placed on a pedestal un-
igue? This is not a mere directive
principle, After you have solemnly
enacted a constitution where you say
that the citizen's fundamental right to
hold property—mind you, not merely to
hold property, but to dispose of pro-
perty either by transfer inter vives or
by bequest or testamentary disposition--
is guaranteed to every citizen and you
solemnly enact article 32 of the Con-
stitution where you say that if anybody
wants to make any encroachment on
that right. he can go to the Supreme
Court for the vindication of that funda-
mental right, and straightaway ask for
a writ of mandamus, is it open to this
Parliament to say that we shall by this
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kind of taxation measure, or by some
kind of side-wind, completely nullify a
pasic provision af this Constitution? 1
do not think that is the intention of
the makers of this Bill or that is the
intention of the makers of legislation
of this kind in any part of the world.

In the 40 or 44 countries to which
reference has been made, has capital
been completely liquidated at all or
private property been set at naught? As
a matter of fact, I do not know what
is this legal alchemy or political philoso-
phy which has brought about this con-
version of Mr. Gadlll May be that
he hac n rec reading the veno-
mous at ack on cap tal and property by
the political guru of my communist
friends, or, he has been converted by
the anarchist Prudhon who declared
that “all property is theft”. But there
is no use decrying property in that
manner. After all, property, when it
is honestly earned, is really something
of which a man ought not to be asham-
ed. It gives him freedom from starva-
tion and from want. and he {s entitled
to the fruits of his own effort. Not only
that. A man who has property which
he has earned himself, has a right to
certain standards, to be immune from
the daily tragedy of a grim existence.
He can recreate in the intellectual
hinterland where he can develop his
own faculties for the purpose of his
self-expression. These are things which
cannot be brushed aside. It is not
right that we should mislead our fellow-
citizens that we are doing something
which would destroy capital. That
would do no good to either business or
industrial development in the country
or help any effort to build up a better
state or a better community.

The fact is that capital and private
property and private enterprise have
survived such shocks, such inheritance
duty or estate duty in other parts of
the world, and they are going to sur-
vive in India also in spite of the bene-
dictions of those non-official propa-
gandists who are trying to help the
Finance Minister. The greatest indus- .
trial countries in the world had similar
legislaffon,  but capital has not been
liquidy Jr has property disappear-
ed. Take, for instance, the United
States of America. The first enactment
in that country of a national estate duty
legislation was made in the year 1916.
The greatest authority on American
ronstitutional law says:

“This tax was imposed on the
value of the net estate in a graduat-
ed form. Seven revenue acts were
passed since 1916. Under the Act
of 1932, the minimum rate was only
one per cent. applied to 10,000
dollars above the amount exempt.”



235 Estate Duty Bill

Notice the words ‘“only one per cent.
appiied to 10,000 dollars above the
amount exempt”. Under this law, the
amount of exemption was 50,000 dollars.
Now, if we work out in plain arithmetic,
it means that if you have property
which has devolved on somebody to the
extent of 60,000 dollars, then you pay
the American Excheguer only 100
dollars. Roughly speaking, that means
that if you leave property worth Rs. 2
lakhs or a little more, then you pay
about Rs. 500 to the Exchequer as es-
tate duty. Now, that was reasonable,
that one can understand, and I want the
Finance Minister to make it clear in
this Act itself and there should be a
miniinum exemption fixed in the Act.
That will be a great help to the ordi-
nary people, to the average common
man. to the large section of middle
class families who may be otherwise
in great uncertainty and suspense.

Why do you not have that when the
United States of America had some-
thing like that? Now. it is perfectly
clear that in modern industrial civilisa-
tion. we have got to put vp with many
evils, plague, cholera and small-pox.
I am afraid that that stage has also
come, and the estate duty will be look-
.ed upon as a concomitant evil of our
modern industrial civilisation. Once
this kind of nuisance has come, it
comes to stay, and it is very difficult
to get rid of it, but you can certainly
minimise the scope of the evil. Many
hon. Members have pointed out—and
I think, Mr. Deputy-Speaker, you have
also emphasized—what will be the
effect of this kind of estate duty on
Mitakshara property, which means
the property of the bulk of the people
of this country. Certainly it has got
to be admitted that the fundamental
principle of estate duty legislation is
something incompatible with the cardi-
nal principles of Mitakshara law. In
Mitakshara law, as you know, Sir,
there is no question of passing of pro-
perty. The basic principle is that there
is community of ownership and the
fundamental principle is that there is
no question of devolution by succession;
there is no scope for inheritance in the
normal legal sense of the term or even
in the popular sense of the term. As
the Privy Council laid it down in the
picturesque language of Lord Westbury,
the whole body of -coparceners is the
owner and no individual member can
predicate at a certain moment that he
has a certain share in the family pro-
perty. He has a variable-or fluctuating
interest subject to enlargement or
diminution on deaths and births in the
family. Therefore when you say that
on passing of property, you will tax
somebody then it does not fit in with
our society: it can fit in with European
soclety, but in olr soclety, the basis of
our agrarian and soclal system is not
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compatible with this kind of legislation.
This has been emphasiged, and I think
rightly too. But I want to point out
this, that however much you may try

minimise the possible effects, there

absolutely no gainsaying one fact
that even in progressively democratic
and highly industrialised countries,
there have been very deleterious conse-
quences of this kind of legislation. It
has discouraged thrift, it has broken
up landed estates, especially in a coun-
try like England. I shall read out to
you the reﬁort of the Colwynn Com-
mittee for National Debt and Taxation
in England. They have pointed out
that the levy of an estate duty in Eng-
land retarded savings and also hinder-
ed capital formation. We have got to
be particularly careful that this kind
of fetter on capital formation in this
country should not take place as the
effect of any unwise legislation. I shall
quote here the exact words which the
Colwynn Committee used:.

“Taking physical and psychologi-
cal facts together, we think that
the estate duty is distinctly more
damaging to saving than income-
tax. This result is due in part to
the inherent nature of the estate

" duty as a deferred tax and in part
to the fact that under the existing
scale, the bulk of the duty is drawn
from the larger estates.”

Now, coming from West Bengal, I
should appeal to the hon. Minister to
pay his particular attention to one
aspect. We have listened to a good
deal of very natural comments made
as to the possible effect of this estate
duty legislation on the Mitakshara and
coparcenary system. But what will
happen to people governed by the
Dayabhaga system or the Dayabhaga
school of Hindu law? As you know,
in Dayabhaga there is not, technically.
any coparcenary; there is no community
of interest in the sense that on the
death of the father there is devolution
of property by survivorship. There is
no such thing. Only one kind of devo-
lution is known to the Bengal school
of Hindu law, which governs the people
of Bengal and also millions of people
outside Bengal especially in Bihar and
Assam and parts of Orissa. Hindu
law is a personal law, and therefore
any Bengali who goes out of Bengal
and migrates to any part of India
carries this personal law with him on
his shoulders and is governed by that
law unless he decides to change that
law and adopts the law of the parti-
cular community where he is staying
for the time being. which very rarely
happens. What will happen to the
people- of Bengal and to the many
millions of people who are -governed
by ‘the Bengal school of law? Under
that law, the incidence of taxation will
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be something very very terrific. Take,
for instance, the case of a Mitakshara
father who is living in a joint tamily
consisting of himself, the mother and
filve sons. If the father dies, then Mr.
Deshmukh or Mr. Tyagi can levy a
duty on only one-seventh share of the
roperty beJ. to the joint family.
upposing they have got a  house,
some insurance money, and some little
money in the bank ete., worth
1,40,000, then you can levy a duty on
only Rs. 20,000. But supposing there is
a Dayabhaga father similarly situated
with total property worth Rs. 1,40,000,
with the mother and five sons, then the
State will immediately make an assess-
ment and a levy on the entire value
of the family property, namely
Rs. 1,40,000. That means, in the case
of people governed by the Dayabhaga
law, the incidence of taxation will be
six times greater. I would particular-
ly request the Finance Minister and the
Members of this House to think over
this problem seriously. You have got
to do something to reduce this in-
equality; otherwise the discrimination
will be very severe. We have got to do
something to bring them on a par. I
do not know what will be the ultimate
decision of this Parliament. But if the
corporate wisdom of this House of
the People decides to have some kind
of estate duty legislation, then I would
put forward some humble suggestions
for the consideration of the Treasury
&nches and the other fellow-mem-
rs.

Mr. Deputy-Speaker: Is there no
differe:;:ce, as far as income-tax is con-
cerned, ketween the Dayabhaga and
Mithakshara families?

Shri N. C. Chatterjee: So far as I
know, if the family carries on a busi-
ness, then that is taken as a unit, and
the tax is levied on the income of that
business. But under the clause as
drafted, it will be on the value of the
property passing. In the case of the
Dayabhaga system, the property pass-
ing will be the entire property which
will devolve on the widow and the
five sons, in the case of tne death of
the {ather,

I want to make the following sugges-
tions, to which I hope the hon. Minister
wil! pay particular attention:

Firstly, agricultural land should
be exempted or dealt with in such
a way that further fragmentation
nf haldings be avoided and the
development of the greatest indus-
try in the country is not hampered
and the food situation is not made
worse;

Secondly, it is essential that there
should be a minimum prescribed
by the Act, which would be exempt
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from the operation of 4his tax. In
America it was $50,000. Under the
1952 Act, at least the average mid-
dle class people in India should
have some sense of security;

Thil'dl!'.— 1 would parti-

cularly like to stress this point—
no displaced son who has been
forced out of East Pakistan or West

Pakistan should be taxed under
this Act for at least a period of
ten years;

Fourthly, in any event, the
claims of the refugees in respect
of properties left in Pakistan should
not be brought within the purview
of this Act.

It would be most unfair to subject a
refugee whose claims have been re-
cognised. say at Rs. 1 or 2 lakhs, to
be brought under the operation of this
Act. In England I know, special exemp-
tion was provided for those who
sacrificed their lives in the war. I
think it was about £5.000 in the case of
such persons.

Fifthly, some suitable concession
should be made in dealing with
‘Dayabhaga’ families and in any
event, they should be placed at par
with ‘Mitakshara’ joint families,
although they may not be made
technically coparcenaries.

An Hon. Member: How can it be
done?

Shri N. C. Chatterjee: Sixthly......

Shri R, K. Chaudhuri (Gauhati): I
would ask the hon. Member to enlight-
en us as to how this difference can be
done away with between ‘Mitakshara’
and ‘Dayabhaga’.

Shri N. C. Chatterjee: By prescrib-
ing special rates or slabs so that the
inequality can be redressed.

Sixthly, Sir, a proper judicial
appellate Tribunal and not the
Central Board of Revenue, should
be the appellate authority to deal
with appeals against orders made
by the Controller.

The next point is this. Under this
Bill there is a provision which is gross-
ly unfair. Clause 39 says:

“...the value of any dproperty for
the purpose of estate duty shall be
ascertained by the Controller in
such manner and by such means
as he thinks fit......

Kindly note the language “in such
manner and by such means as he thinks
fit”. It is wholly unfair to vest such
arbitrary authority for such important
decisions Involving very large estates
to the unfettered diseretion of a single
functionary and I submit, Sir, the
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assessee shou.:g not be left to the tender
mercy of the' Controller, The Act
should prescribe certain principles of
valuation or assessment; otherwise, I
think, Sir, it would be an unconstitu-
tional delegation of legislative power.
This is all, Sir, that I want to submit.

sheeht wforde 2w (F-zfiaer):
JuTenA  WEEY, T E faw A A #+v
feogs faac adi ot ooy g o
A IS @ E IqF QA S 0k
g, 97 ®1 g7 FT AW ARG AT AT
ga At g | fom AR ¥ W
faw #1 ®YE graew @ § oEy @ A
w2 7€ &, uF § are frdw s gma
THF qT FT SAAT | 7€ (199 FT &)
gemr WSy &, agifs fm &
qy fafsas € 8 fafmaa «
AR FW AT O | o=
zg@t ( Estate Duty ) #1 #a=a
@t oz € fr fow & o o=z gm
Iq ¥ 99 QT 9 T ¥ JT
gt | T g g W a3 A
T AEY 21T 1 2TE A g & FfamT wraer
g & R ae fmy  fre awe
g1 §, 39 ¥ ¥ A A AT g qwA
g f5 e 8y alT & aaré o €
AT FY TG JGAT &, AT F Tg
TwwaT § T 9@ frqar o g €,
e wraer gam €, o sw wfem
T T80 7 ¥ fAFe ST agi o1 FY
fqg g wia A @@ &1 @
w1 %3 f@d @Y AT H qar HAATI
qE TH 9 W A F QY AT qrA
TS FT FG I F IS F I
% AR At e sqAT Saw
feam 4, o 98 Wm@e T "W
g1 AT IT A TT AL TG
N faor g1 amgd F Fr o
FR@E g, W AL T @ g,
T 9ES ATT oA 4 Y AT AT @Y
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q, 3R 77 ATy Wy @A § 1 Agh
¥ wrer, frare, ez wwT @i,
TS Tt Tt 4, AT e gt 4t
T T OAY T 1T A9 A@E @A
g? darsfada § wger & avAd
AT AIIAATAS | g, T R oY
graa g, qmrg 1 fe amdA
¥ s g foad A gfew F
A G qg FT AT A & ! AT
Tga 7w s g | fedr gf qe A1
T 0% WY §, ¥ ¥ FARIC A
FW | IH J@ Y IGT A a2 A
arz foam & 39 737 ¥ 97 19,
I WA T, 1 oFET 3 G A
T ®, foEad # aqw qARE A
TEAT TR &, FT I B AT 57 90
aex £ zafed AL @A 7 adl
gt fr 5@ fa= &1 e faog &
FqT gFaq & | e fAid @ gam
frmadfergf @ A @
ot g ¥ faadr s § 9
7 (R¥e # qAXq ars T A froiw
fipar a1 f& Nwrfaras w3 (offici-
al functions)a< are g & g,
FA QTS AT TAE | IT FT IR
qq AN g wiigg fo| ¥ fF oSy
TF YT F1 sq(€qq FAR A€ 49
¥ faors 9= @ g, N @ ¥ fa=mw
g7 AT @ §, Tg ST 3t qAH A
fir safem g 7 oY faam F T
frag #7 ama fod § 39 A I A
# #X I9 9 9 qAT FIAT g &
A FE a1 34 famr 7 7 sy
a@rR ¥ fawt %) § 5 a8 39
Y AT AT 93,39y GET HSH A
E i

gt a4 g awee &x9(Salt Tax)
Fa A AT BT AT FgF S0
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[sfrereft wforae 2]
& fi avee 3w o frc s anfigd
ofFw a9} ? gwi 2w § &Y I Ay
F 99 ] A qrA v faqd aww
Y @ g TH AEHT ®T IEA
g 99 ¥ agi aga ww famar €1 A
THE FT ITAW TS AW A AGY gav
g1 3T 7 I9AW A @ § oA
BT § 9% o S F ot @ &
WETHTST & @19 W9 g7 yriwares
A gE ) a7 g dR I
FFT 2T ST frar @Y g oF
W @ ad wT femr 1 w2
g2l % IRiA agd 1 41 1 WK
AR ag et # arew oft g g
o 9a % & $T & aXx § 24
TEE &I 1 99 ¥ Q7 ILNA qg FAT
f& s 37 F1 g8 Tgg @19 wEA 7T
g FEr q I ATEH g ST AW
T EZ & T€ T LT FL AW | AGEAT
St FT ard FE STAAT ¥ AE AW
#A1 STF EHE F AT I
& a7 i ger wfed, ag FH awH
& @g, 919 §AF F @
T AT | FHI ATH g/ ag FgT A0av
g f& w7 w1 daw for I FT QA
g #41 ! FGifE AT FY oRE IFA
¥ YT o9 3 9% | gafed o
@I qTFAE | A FE
A &W SN Fga o, 9 gW A F
o ¥ fod ang €, a0 A worg
g gmam T E | g q@ FW
@ § o & 07 # 57 ofFm @,
B I A1 A F 7Y, g 9w N
s A |1 ¥ amar s E
9% T EF AT g | W@ faefa
# gz i@ dFeHee 7 Aww
v i FARA TS
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“The salt tax is an exaction and
oppression and if the people under-
stood it, it would only breed dis-
content. It is a survival of the
general exploitation of India's
poverty by a profit-making company”.

g ¥ 09 deeeE & &)

& 1 FY T TwA g fF e
Fa9t 7 a8 79 frar € fF aree d9w
AT A aga a9 qedt § T i
T s Aifgg 1 d @Y g Y A
FEMENFEE | LT I T
st w1fed, v a<g ¥ sy T1fed,
W& IS FIA A I A FH A
FH TEIE H 31, TF a9 qTA1 7 AT
qgg L A1 Ag ) qEA 7 ar g |
T3 F NG TTE fagy garg ¥ arq
FTAT 9gA AET TOA AT § I HR W
G2z gqd ¥ T ¥ fr ag @ ot g
gg @ qATq § AT qF I A AOA
o1, FGIE A ST F0T F fGgare T I7
Y A oY agi & ard #1 A for oo ax
gTF Oq 99 oA Il § fF 99
HTZHT AT AT A F qGS FIA F
TR I AT HR AT J fagrad T
g ard It T FoTE 9 T |/ AT
F£ og & F wara ff farar &
F1 F1 A 9g NT ATTHE AR g7 &
TR IN g F@E | wEfed #
Fgt g fF aree &9 a1 arw oy
&R Y ) A8 o arfgg | faw
TR YIS TFSIG 59 & FH &, T8
ara AT I0fEg |

i@z A T FA T IR
& oA # Fd @E oW
T gad seiaea (Projects) &g
§ oRWAEATATAL | W
Faxfod A IE@E ! WH
fodftagdem W AME |l @
* qq zrE Ry ® a@ w5 A
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@i § s 9w wwarzy 3@ (Excise
Duty) &% gw#® 'fear faea

qT, I H T S FY foeaT T 9T |

w1, fFad T T3 @ @ A
T AT aTE NaT 97 39 F e A
qEaT ar | ar qTE faw g ¥ o7 femar
497 aar § oK are fraw ¥ faan
wraRT o &, famr ey gan & @ Ay
AT AGT | T BT gITAT A0fEq AT AGY
A AT I Y A a3

aTe A 17 § &1 a7 AW T
AT FT gAT €, qE TZT TgALH § AT
19 97 fora STt & 930 =TT FAgA
F 97 7 gfeq wrgt 92 e o qrr
a1, ar T F meE grn o9 A
#ed faaaT sgawe § &R 39 s
FHAGFATFICAIITA AR
P gae @t mr g | sAafgn ¥
51 #7 qfed @ wow g fe o= &
FZEAATIT FA(HT g HY 3=
g 78 § A srrfas m o FTH gu
TEE, Wi T® 97 39 F 7€ FTH0
a1 9T fFar F@ G F JO
Faers f& i 919 /S W A oF
o ®ro THo AWHT T¥aE & WY
&Y FT 4T 98 1L FAAT qEY qar qv
f& oo & 9T, gX & "ET ang
Tt S w1 gfoww gaT ar S¥
FHAT FY ST T AR AT AT FT 97

T wgr fF @ qrEasr & ¥ qfy +y
FET BT AT E, TR T T F FTCq
I Y Jga WY o= Y Y § s A Gy
Y qF q @H giar 91 9g W =49
&1 § | Nfefers Oaag (Political
reasons) ¥ Iwg ¥ ITE fAqy Fr
o T wrf A% amw A §
o= St #Y are = €, st s &
TT® 399 ¥ gexee (Interested )d

10 NOVEMBER 1952

Estate Duty Bill 244

I N 7 are frew & faors o
#97 (Campaign ) womar §, 7@ #83
¥ Ftaw At ) 7@ 93 wlgd |
g 7 agT 91T a9y 7 fqU 7 are-
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Shri K K. Desal (Halar): I have
very great pleasure in supporting this
Bill. There has been general support
throughout the House and except one
or two speakers nobody dared to oppose
this Bill. But some persons while sup-
porting the Bill have tried to make out
a case whereby all sorts of exemptions
should be granted. Now, if you make
a totality of the suggestions made on
the fioor of this House and total them
up you would come to the conclusion
that there is no use having this Bill.
Some people want charities to
exempted. We know charities and
charities. There are bogus charities
only with a view to get exempted from
the taxes. Then it has been suggested
that a very high limit should be placed
for exemption. Well, while placing the
limit for exemption one has to consider
the national income and the national
wealth of this country. You cannot
make a comparison for the exempted
minimum with any other country either
the United Kingdom, France or
America. We would have, I believe, to
fix the exemption limit to such an
extent that the purpose for which this
Bill has teen introduced would not be
frustrated. The Bill has not been intro-
duced with a view to making a sort
of farce. I think the main object be-
hind this Bill is to enhance the re-
sources of the States with a view to
place continuous resources at
the disposal of the States for
the development work and parti-
cularly so in the rural areas, So,
I would appeal to those Members who
have made those suggestions for ex-
emptions all round to recc_snsider their
attitude as far as this Bill is concerned.
1 personally do not agree with Mr.
Gadgil when he says that this Bill will
bring about a revolutionary change to-
morrow. I support this Bill because 1
believe that this is a step in the right
direction. That if this Bill becomes
law, there will be heaven on this earth.
is a provosition which I refuse o be-
lieve. But if all the points that have
been made on the floor of this House
will be favourably considered by the
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Select Committee, then I think it would
not be worth while to have the estate
duty. The Estate Duty Bill is meant
to place at the disposal of the States
substantial amounts for development
during the coming years. That, I be-
lieve, is the object of this Bill.

Then, it has been said that you have
to consider the capacity to pay. As
far as this Bill is concerned. I think
the question of capacity to pay as far
as the estate is concerned does not
arise. The estate has inherent capacity
to pay. Now, it is not that you take
the tax from somebody. It is, as a
matter of fact, the sharing by the com-
munity of the estate that is left by the
person who dies and this Bill has to
be considered from that point of view.
1 also believe, Sir, that this Bill is a
step in the right direction, though it is,
as a matter of fact re-distribution of
wealth. Though many {friends have
suggested that you must straightaway
state what exemption limit you want
to put or what rates you want to charge,
I am against it. It all depends upon
the need of the time. It all depends
upon what you require. It will all
depend. in the first instance, upon how
much money you are able to mop up
for development purposes. With
these certain general observations I
want to place before this House my
own considered opinion about certain
irrelevant mattiers which, Sir, the Chair
has allowed to creep into the discus-
sion,.—I refer to the matter of pro-
hibition of late, it has become a sort
of fashion among the enlightened urban
population to decry prohibition and
say that it has failed. Have such people
ever consulted those who have Leen
affected very favourably by prohibi-
tion? These are the very people who
liveé in palaces and in areas where they
take a drink in the dead of night, and
forget the others who have been affect-
ed very favourably by prohibition. As
one who has worked for nearly a gen-
eration among the working classes, I
must say with all the emphasis at my
command that prohibition has succeed-
ed bevond all measure among the work-
ing classes. I have seen the workers
thirty years ago when I started my
work. I knew the troubles they were
going through in those years. There
were criminal cases lodged against one
another. They were coming out in
dirty clothes. There were domestic
onarrels going on daily. But now T
definitely see that a change has come
over them. The critics say that nro-
hibition has failed. Where has it fail-
ed? There are a few papers financed
probably by ifiterested parties who day
in and day out do propaganda arainst
orohibition. These papers have more or
less vitiated the minds of even sane
among us by saving that orohihitinn
has become a cottage industry. I can-
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not understand this at hll. Have these
peopie gone among the masses? I have
the privilege of always moving in the
chawts, cheris, huts and cottages. I
have never seen anything ol ine 1yre.
This is only an attempt to condemn
pronibition and this propaganda is
done by the vested interests.

The fact is that prohibition is a boon
to the masses. Somebody has said in
this House that if you remove prohibi-
tion you wouid be able 1o realise about
Es. 50 crores and that this fund may
be used for developmental work. Do
they realise that the realisation of these
Rs. 50 crores will mean taking away
at least Hs. 200 crores from the poor
people of this land? Should we take
away Rs. 200 crores front the poor
people in order to benefit the rich?
These rich people and big property-
holders have been subjected to certain
additional taxes in the last ten years.
Why have they raised this cry now?
Because they want to be free from
further taxes and if possible from exist-
ing taxes. They want the poor to pay
the taxes, so that they can get the
best medical aid in the urban areas,
they ran get the best university &duca-
tion in the urban areas, they can have
asphalted roads in the urban areas,
and s. ~n. I deliberately mention this
point because you must have been read-
ing off and on that a particular muni-
cipal corporation in a particular big
city is in a deficit and it wants a sub-
vention or subsidy from the Govern-
ment of Bombay or the Government
of Beneal or the Government of India.
Where is this subvention or subsidy
going to come from? Ultimately it is
going to come from the general reve-
nues, and to that extent the poor people
in the land would be deprived of the
use of these funds. I want this House
to take this particular aspect into con-
sideration.

I did not want to intervene at all in
this debate, but a particularly ir-
relevant reference to prohibition has
induced me to place before this House
my own point of view as one who h=s
been working for the last nearly one
generatinn among the poor people in
this land. Only yesterday I had ~-~
sion to address the textile workers at
Kanpur. I asked them the straight
question, “There are people who want
prohibition to go. What do you want?”
They replied, ‘“Prohibition must conti-
nue. We have got many advantages
from prohibition. Our social life has
become happy. Our domestic life has
become hapbpy.” As a matter of fact,
they asked me to speak out in the
House about prohibition. During the
last peneral election, I had occasion to
tour two constituencies. Nowhere in
any rural area did I hear anything said
against prohibition. People on the
contrary were anxious that prohibition
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must continue. In fact, they have taken
it tor granted that nobody is going to-
interiere with prohibition. I come
from a State where there is complete
pronioition. Lateiy, I come trom a
constituency in Saurashtra which has
also got complete prohibition, and I
must say that prohibition has succeed-
eg as well as any other law has succeed-
ed.

With these few words, I wholeheart-
edly support this Bill.

Shr. H. N, Mukerjee (Calcutta North-
East): I do not propose to take much
of the time of the House because the
measure before us is going to be looked
into by a Select Committee, but it is
necessary to have adequate discussion
before the Select Committee takes
cognizance of this Bill on the principles
benind this legislation as well as its
concomitant implicaticns. As a matter
of fact, there have already been some
speculation in certain quarters regard-
ing the so-called non-participation of
the group that I represent in the dis-
cussion of this Bill in this House, but
actually, as you might perhaps recall,
I was shut out from the sight of the
Speaker at least once by your own for-
midable personality and I have been
t:;lng from time to time to catch the
e’ of the Chairman, but without very
much of success.

As far as this Bill is concerned, I
was reminded of an experience which
many of us used.to have when we were
at Oxford. I had a tutor—quite a
famous man whom I need not name—
who would sit down typically puffing his
pipe as we read out our tutorial essays
and after I had finished he would say,
“It is very good—this essay—", and
then he would add, ‘““as far as it goes”.
I knew that that “as far as it goes™
meant the final decision on the paper I
had submitted. Neither I nor any of
my friends who had this experience
were happy about it by any means.
Similarly, I should say that this Bill
is a good thing. There is nothing wrong
about it. It is a step in the right
direction. It is more than overdue. But
what we fear is this. It does not go
far enough and the Government shows
no inclination to bring forward those
other pieces of legislation which are
absolutely necessary if the declared
objective of this Bill is truly going to
be achieved. As a matter of fact, what
we find is that behind the introduction
of this measure there is a story—I
would not call it sordid, because I have
no knowledge of the facts—but there
ig certainly a story of shilly-shallying.
It seems that the Constituent Assembly
discussed this Bill in 1948 and even
before that, in 1946, a Bill for levying
estate duty had been introduced and
the Provisional Parliament had referred
it to a Select Committee. The Select
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{Shri H. N. Mukerjee]

Committee duly reporied on it. but all
that lapsed on the dissolution of that
Parliament. Quite a long time, nearly
six years, have passed since the first
effort was made to introduce a legisla-
tion of this description, and so, I would
say it is more than overdue. It is a
good thing that Government at last
have some forward to propound the
Estate Duty Bill. But bearing in mind
the character of this Government and
our expectations of its administration,
we have very serious misgivings.

I remember the Finance Minister
.saying during the last session when the
Budget was uveing discussed that grant-
€d capitalism, he could go that far and
no further. He said once that he did
not e¢even understand the language that
we talk, that our idiom. sociologically
Speaking, was something which he could
not take in. Now it is a good thing
after ali that he has realised that even
withini the ambit of capitalism certain
steps can be taken, and it is there that
I must refer to the rather enthusiastic
speeches which were made about this
Bill, particularly by my hon. friend
ir. Gadgil. Now, hearing Mr. Gadgil
one would have thoueht from time to
time that he was another addition to
our ranks. But then again ] d
him pronouncing certain views which
showed that we could not gquite we -
come him with open arms into our ranks.
because he has not got the idea of the
forces which are cperating in society.
He seems to have a notion that social-
ism is a matter of sympathy, that if
only you had a sort of emotional ex-
uterance and you wanted to do some-
thing good, you could call yourself a
-cocialist.

Now actually socialism today is a
power, not because certain people are
sympathetic to the idea of an equalita-
rian society, but because large masses
of people have become conscious on
account of the change in the material
environments of their lives. ‘They have
become conscious of their rights and
they are coming forward not to accept
the charity of the philanthropically-
minded, not to accept the fruits of the
sympathy which my very estimable
friend Mr. Gadgil has in regard to the
-poor people, but to take away the
sceptre from the princes and the thun-
derbolt from heaven, because they are
sure of their own strength. They have
confidence in their own organisation
and that is why today they are not
merely the Cinderella in society. The
working class is not the Cinderella;
it is the pretender to power. It is ask-
ing for seizure of power, in the interests
of the working people, of every com-
munity in the world.

‘So I ind a good deal of misunder-
standing in regard to the nature of
soclalism and would say that. this
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measure is as far away from socialism
as you wish it to be. That is why I
tound it is rather delicious to listen to
the somewhat tight-rope pertormances
made by my hon. friend, Mr. Chatter-
jee,—~who ig not here at the moment,—
whom I could not quite make sure
about, because at one go he was say-
ing that he was very much in favour
ot this Bill and at another moment he
wag suggesting that he was not in
favour .1 this Bill. He was actually
torn between two worlds; but ultimate-
ly he couid make up his mind about
it, Leerase he knew that this was a
capita.i.. measure—‘“granted Capital-
ism", to quote the Finance Minister.

That being to, I would refer to cer-
tain points which were raised by my
hon. iriend Babu Ramnarayan Singh
whose views I always listen to with
respect, because he was drawing the
attention of the House to a very major
point, namely the record of this Gov-
ernment and its inability to create in
this country the kind of atmosphere
which would be favourable to the effi-
ciert administration of a Bill of this
description. '

There are many lacunae in this Bill.
I am not very confident that they would
all be filled in. But even if they are filled
in, the record of this Government is
such that there is every reason to be
apprehensive about the administration
of this measure. What he said was
that he wanted an atmosphere to be
created in this country whereby people
would feel of their own volition like
offering money to Government. He
referred to the exceptional case of the
Maharashtrian citizen who sends five
rupees every year to the Finance Minis-
ter. But he wanted an atmosphere
whereby the generality of the people
come to realise that after all this Gov-
ernment was their own and, therefore,
funds in the hands of Government were
going to be administered properly.
That is a very important point.

The record of this Government in
regard to comparable legislation, the
Income-tax, for example, and the sales
tax, as far as the States are concerned,
is by no means creditable, Besides,
what exactly does the Government in-
tend to do in regard to the achieve-
ment of its objective which it says is
to reduce the existing inequalities in
the distribution of weaith? Now, I-am
not very sure about the contribution
which the Estate Duty Bill is going to
make towards the real reduction of the

‘inequalitles in the distribution of

wealth which exists in this country.
1 say 50, because as has already been
pointed out and as every body -knows,
the number of people who pay inceme-
tax in this is infinitesimal.
Now, even assuming—as it was assum-
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ed by Dr. Syama Prasad Mookerjee the
otper daiy—that doyble that number
e who ought to pay income-
tax yt do not, even then, the propor-
tion would be v minute. Now, the
Estate Duty Bill would, therefore,
operate in the case of a very few people.
Judging from the record of the ad-
minjstration of income-tax legislation,
we fear that evasions would be con-
ducted on a large scale by people who
can afford legal assistance for the pur-
pose of such evasion—legal assistance
in a very euphemistic sense, I should
say—and evasions and all that sort of
thing would be the luxury of the pms-
perpus, while those who are the
able to bear the weight of this
of taxation would have to bear the
brunt of it.

That being so, you are not going
to get in amount, in the quantum of it,
a very considerable amount of money.
In that case, what should we do? Why
do we not try to find out ways and
means of doing away with latifundia,
big landed estates? Why do we not
try to find out the hidden wealth in
this country—hidden wealth which is
stowed away from the eagle vision of
my hon. friend Mr, Tyagi? This hid-
den wealth is stowed away from the
eyes of Government in such a fashion
that I think Mr. Tyagi once wrote in
a foreword to a book on income-tax
and cognate matters that his idea of
income-tax was that it was something
in the nature of a charity, something
which the individual comes forward as
being w1111ni to pay. Actually in con-
formity with his very euphonious
name, he permitted large numbers of
people to come forward after a lot of
cajoling. after a lot of intimidation and
pressure being put upon them, and say:
“Oh, we have much more income than
we are showing; anyway, we are going
to pay this much; you be satisfled.”
And the Government had to be satis-
fied with that. This sort of thing has
happened. If that is so, what is our
mechanism for finding out the hidden
wealth of t:is country?

Now, speaking on this point the name
which comes first of all to our mind is
the name of the Nizam of Hyderabad.
Now, Sir. he has the reputation of be-
inz perhaps the richest man in the
world  Now the usual computation of
his wealth is in the neighbourhood of
Rs. 500 crores. It may be very much
more—we have no means of finding
out. Nnw, I do fear that in this Estate
Duty Bill there are loopholes which
are going to enable persons like the
Nizam of Hyderabad to run away with
their money. There is a provision for
the making of trusts, etc., for one's
relatives. This provision regarding

trusts is utilised even In a country like
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England, where there is supposed to
be a certain standard of morality in
regard to this kind of tax payment, for
evasion on a very large scale.

About estate duty Col. Josiah Wedge-
wood, Labour Member of Parliament
said in his book ‘The Economics of
Inheritance’:

“It is highly probable that, on
the average, persons with larxe
estates, of say over £50,000, give
away to heirs and others during
their life-time not less than a quar-
ter of their property. Many con-
veyancing solicitors will c& robably
con der @ serious under-state-

since the évasion toml!:e the
ath Pruties sepms now one
of lﬁ.u- principal furctions

The evasion of the Death Duties is
one of the principal functions of the
legal proression' This is going to be-
on a larger scale in this country.
There is no doubt about it, because the:
practitioners are few and the magnates
also are few in number and they can
commandeer their services for conceal-

their incomes as they have been.
dn so long. How are we to proceed
in"this matter? Here I am reminded.
of certain very important points which
were raised by my friend Mr. More. We:
are not very sure, from a reading of
the Bill as it is presented to us now,
as to the exact position of the rulers to
whom we have given privy purses to
the extent of Rs. 58 million. It seems
that in the merger agreement with
people like the Nizam of Hyderabad
and the Maharaja of Mysore there are-
certain very important  provisions.
There is one clause for example which
says: “The Dominion Government
guarantees the succession, according to
law and customs, to the gadi of the-
State.” The Dominion Government-
aquarantees the succession of the State.
Now. we are going perhaps to have a
terrific amount of learned, legal dis-
putation in rezard to the interpretation
of the expression “succession to the-
cadi of the State”. And I fear that it
is in order to grant some kind of pro-
tection to these interests that there is
a very specific provision in clause 32
of this Bill entitled ‘Exemptions. re-
ductions and other modifications’. It
says:

“The Central Government may,
bv notification in the Official
Gazette, make any exemption. re-
duction in rate or other modifica- »
tion in respect of estate dutv in
favour of any class of property or
the whole or any part of the pro-
perty of any class of persons.”

Now we do have a very serious fear-
that this would be a loop-hole which:
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get taxation on, let .
<rores or so. naturally that going to
beull:i ;ee;rmc amlt:mnt of mon:g wtl:ich
€0 utilised for purposes of nation-
building.

I have referred already to the Gov-
ernment’s record regarding Income-tax
and Sales Tax and similar imgositions,
and I have said that the Government's
record is by no means good enough to
inspire public confidence. Actually, I
think the Income-tax Investigation Com-
mission once had to remark that they
have not got adequate powers to catch
the thief. In regard to the administra-
tion of Income-tax we find the evasions
are practised on a very large scale by
mainly two classes of persons: first,
the foreign capital interests which are
entrenched in this country, thanks very
largely to the financial policy of our
Government, and secondly, there is the
class of magnates, some of them indus-
trial magnates, and others—they are
hangovers, so to speak, from the feudal
set-up in our country which has not
Yye! been eliminated. Now, these two
sections of people are specialists in the
art of evading payment of Income-tax.

The Minister of Revenue and Expen-
diture (Shri Tyagi): You may add to
ihe list legal practitionszrs and doctors!

8hri H, N, Mukerjee: In any case I
think there should be discussion by
the Select Committee when this Bill
is under consideration, of ways and
means of filling any of the lacunae. And
when there are exemptions granted to
the foreign capitalists we should re-
member that the foreign capitalist in
India evades Income-tax by referring
to all kinds of payments—entertain-
ment allowance, family allowance,
marriage allowance, nursing home
allowance and so on and so forth—and
T can give the Finance Minister or the
Ilinister for Commerce and Industry
facts about these kinds of things, how
the tea industry magnates, European
magnates, by all sorts of subterfuge
refer to all sorts of payments to their
white employees all the time and get
away from the obligation of paying the
%ax. If we look upon these foreign
capital interests in our country more or
less on a par with, let us say, foreign
capital interests in other countries, we
shall be making a tremendous mistake.
My friend the Maharaja of Bikaner
was complaining that the French Gov-
ernment has not permitted him to take
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possession of his father's residential
property in France. Now, the French
Government has a certain criterion
regarding its notion of property in-
terests established on the s0il of France
by foreigners. Now, internationally
speaking, there is a certain criterion.
But in our country we have to look
upon these foreign capitalists in a very
different way. because they have en-
trenched themselves and because today
they require to be taught a lesson that
they have exploited our country long
enough and therefore they are not
going to get from us any kind of pre-
ferential treatment on the specious plea
that they should not be subjected to
double taxation. They claim that they
should have certain exemptions not
only in regard to Income-tax but also
in regard to estate duty. I should say
here is a point which has to be gone
into very carefully and in regard to
these foreign interests we ought to
make a special provision.

Mr. Deputy-Speaker: The hon. Mem-
ber may continue after Lunch.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Pact Two of the Clock.

[MR. DEFUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Shri H. N.
Mukerjee will continue his speech.

Shri H. N. Mukerjee: As I was say-
ing earlier this morning, while I am
happy that Government has come for-
ward with this Bill, I am by no means
enthusiastic over it because I find that
there are a lot of lacunae which have
to be filled in. Besides, I do not find,
as far as this Bill is concerned, any
serious intention on the part of Gov-
ernment to ia:: those sources of untax-
ed wealth which have got to be taken
over if we are going to make any pro-
gress in this country. In that conncc-
tion I referred to the wealth of the
feudal hang-overs mentioning in parti-
cular the Nizam of Hyderabad and I
referred also to the foreign capitalists
who have been fattening on the re-
sources of our country and who should
not expect any further concessions that
under the international law they should
be immune from double taxation. The
foreign capitalists in this country who
are in a very special category have
been behaving in such a fashion dur-
ing the last 200 years or so that they
should not expect any kind of preferen-
tial treatment but I find that there are
very serious loopholes that the foreign
capitalists could take advantage of.

Reference has also been made during
this debate to the effect that this legis-
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lation is likely to have on the system
of inheritance which prevalent
among sections of the Hindu communi-
ty in particular. Now in regard to this
I should say that there is in our Con-
stitution certain specific  directives
which point out that it is important
for us to have a uniform system, a
uniform Code and a uniform Law, of
inheritance. I know that there is a
great deal in our ancient traditions
which has to be cherished. I yield
to nobody in the homage I pay to the
magniticent achievements of our an-
cestors. I know that in many respects
we can continue to be extremely proud
of our country's civilisation, but at the
same iime ] feel that sometimes we
overdo this admiration for the past.
Sometimes I feel that we are carried
away by this admiration for the past
into a general frame of mind where
we do not accept certain modern
sociological facts merely because they
are modern. They impinge upon our
living conditions and iherefore have
Bot to be accepted. Take ror example
the joint family. The institution of
joint family has performed great ser-
vice in the past—and may be for the
preseni, perhaps also for the future it
may have a contribution to make to-
wards the progress of society, but there
are certain ineluctable facts of social
and economic life which are militating
against the institution of joint family
as we understood it. So, however
much we might wish to resist it it will
be necessary for us to come to terms
with the facts of present day life and in
connection with this I would like to
refer 1o what I feel is a rather danger-
ous habit of mind on our part, namely
to take some flattering function to our-
selves, to take refuge in our past tradi-
tione and our past achievements and
1 fear that we do so because our ego
wants some sort of outer covering
against the cold blasts of misery and
degradation, I am sorry to say that
we are i:-1ng to take shelter behind
a sort of idealisation of cur past ti.di-
tions. I do not say that I wish to do
away with all our past traditions. I
do not think of it in the least. On the
contrary, I would say that it is only on
the basis of the adjustment of the tra-
ditions of the past to the urgent needs
of today that we can build a future
which is worthwhile. So, I would say
that in regard to institutions like the
joint family, in regard to our laws of
succession. etc., they must come to
terms with the reality of the present
day and it was because those who
made the Constitution for this country
Tealised this that they put under the
heading of Directive Principles of
Social Policy article 44, which says that
the State shall endeavour to secure for
the citizen a uniform civil code

throughout the territory of India. Our
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Constitution of course guarantees free-
dom of conscience and of religion but
it is possible at the same time to divest
religion from personal law and social
relations and trom laws governing in-
heritance, succession and marriage.
This has been done already even in the
Muslim countries like Turkey and
Egypt and I do not see why we should
not have a uniform law of inheritance
which would simplify many of the
absolutely unnecessary problems which
are herassing the Finance Minister,
for example, as far as the progress of
the Estate Duty Bill is concerned.

Now I would like to refer to another
point, namely that this kind of legisla-
tion has been attacked by some hon.
Members on the ground that it will
militate against capital formation and
therefore, in the present posture of our
economic life, it is going to do damage.
Actually I should say that all reputable
judgments based on experience of those
countries where death duties have been
necessitated point to the fact that
capital formation is by no means jeo-
pardised, is by no means prejudicially
affected by this kind of legislation. But
here I would like to utter a word of
warning to the Finance Minister in
particular because he will have the
lion's share of the work of putting this
law into operation. Now, unless we
make sure that by putting this law
into operation, we do not harass and
harry the already harassed middile
c.asses, unless we make sure that we
use our axe against those who deserve
it. unless we make sure that all the
loopholes or advantages enjoyed by the
prosperous section of the country are
going to be absolutely removed, it is
going to be disastrous. In regard to
income-tax in particular, our experience
is that big shots always get away and
the poor people who have very limited
inccmes that are more or less easily as-
certainable are heing subject to all
kinds of impositions. So when the
Select Committee goes forward in its
consideration of this measure and per-
hans decides upon a certain minimum
which would be the criterion for the
application of the death duties Act,
then I think this ought to be kept very
carefully in mind. If that is kept care-
fully in mind then we shall see that
honest people will not suffer. It is only
those who engaged in sveculative enter-
prises, it is only that particular un-
savoury tvpe which tries to evade taxa-
tion payment, which does all sorts of
damaee to the community, it is only that
section of our prosperous classes which
is responsible more than any other sec-
tion for the present posture. the present
unhappv posture of our economic life.
So I should say that if good care is
taken that the poorer sections of the
community do not suffer, if good care
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is taken that those who are best capable
of bearing the brunt of this taxation
are not permitted to escape, then and
thén aloné we shall make sure that
capiital formation in the present posture
of society will not be jeopardised.

Now another point has been made in
the course of this discussion and it has
also been referred to in the Statement
of Objects and Reasons. That is, that
the money which is expected out of the
imposition of Estate duty would assist
the States towards financing their de-
velopment schemes. This 1s all very
good so far as it goes. But, gere again,
I want to utter a very serious word of
warning, and that is in relation to the
foreign octopus which is trying to eat
into the vitals of our country's econo-
my. I say this because, on the 6th
September, 1952, at the Press Confer-
ence held in Calcutta, which was re-
ported in papers like the Statesman
and Hindustan Standard, the United
States Ambassador to this couniry 1is
reported to have said that our Plan-
ning Commission had drawn a detailed
plan and America knew where and
how their aid would be spent. Further
in the same Press Conference, the
Ambassador of the United States said
that the US Government were taking
steps against any misuse of its finan-
cial and other assistance to foreign
countries. This kind of statement sug-
gests very clearly how these foreign
interests are trying to keep their
stranglehold on our economy. They
know where and how their aid would
be spent. And their aid is one of the
basic factors in the development
schemes which we are going to take.
Unless we revise our whole idea in
regard to these development schemes,
unless we stand four-square to all the
winds that blow and say, we are a {ree
country and we are not going to sub-
or’inate our freedom and self-respect
to the dominant claims of a very strong
power like the United States of
America, surely, our development
gschemes will come to naught. Estate
duty or no Estate duty. nothing will
come out of it. I would say. it is very
necessary for us to take a wider view
of the situation which prevails in our
country today when we take a matter
like the Estate Duty Bill. It makes us
realise more acutely than ever the
needs of our country. If we are going
to satisfy the needs of our country, we
have to move in a very different man-
ner, in a very different spirit than what
we have displayed so far.

I shall conclude. Before I do so. I
would only refer to one last point.
After all, capitalism pure and undefiled
has no room for such kinds of things
like the Estate Duty Bill. A man
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under a pure capitalistic order has
every 1 to do whatever he likes with
his owli pruperty. There are certaic
“natural rights" which were inevitaole
concomitants of a capitalist system.
Just as hypocrisy is the last homage
which vice pays to virtue, social ser-
vice legislation is the homage which
decademt capitalism is bouna to pay
to the Ideological and technical
superiority of socialism. I am sure
everypbody will have to admit tnat; sup-
port has comie to this measure from
every section of the House because it
approximates to socialism. My hon.
triend Mr. Gadgil so eloquently talked
about this measure, because he thought,
—and I highly respect his thought—
that we are making an approximation
to socialism. Every time any capital-
istic economy makes this kind of con-
cession, we ought to remind ourselves
of the basic canker of the capitalistic
system which can never deliver
the goods as far as the in-
terests of the common people are
concerned. In spite of Death duties
and all sorts of impositions, advanced
capitalist countries have not been able
to provide for the common working
people of their respective countries, the
amenities of civilization, and there is
in this fact the admission of inferiority.
From every section of this House has
come a repetition of this idea that after
all, a socialist ideal is something worth
striving for. If we accetﬁt that pro-
position, surely, I hope that my hon.
friend, the Finance Minister will re-
vise his ideas. He has been saying.
“granted capitalism”, he c¢an do conly
this; he must say, capitalism or no
capitalism, this is what my country
needs, this is what my people are pre-
pared to fight for; I am going to
mobilise their resources and their en-
thusiasm. and all together we are going
to go ahead. That need not be a copy
book variety of socialism elsewhere.
Socialism through experience is some-
thing to be achieved in this country.
We do not carry revolutions in a suit
case; we do not have to import sccial-
ism or communism or any other com-
modity into this country. It has to
grow out of the experience of our
country. The experience of our coun-
try shows that our people require a
different standard of life altozether.
Wken I say this. I speak on behalf of
those disinherited - people. the over-
whelming majority of the population,
who are not interested in the Estate
Tutv Bill. Most of our people have
nothing to do with the Estate Duty Bill

Death is respector of persons. In
spite of the poets saying that death
does not respect anybody. death does
respect persons. This is warranted by
ceriair facts and figures that I have
got. In Manchester, for example. in
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the richer districts of the town 105
persons per thousand die; in the poorer
districts, the death rate per thousand
is 16. Coming nearer home, in Bom-
bay, the infant mortality rate in 1926.——
these filgures have not changed appre-
clably since—as far as residents of
one room tenements are concerned,
was 577 per thousand, and in the case
of residents of two room tenements, it
was 254 per thousand. In hospitals,
the infant mortality was 107 per
thousand. Death is a respector of per-
sons. Death respects prosperity. You
have greater chances to live if you have
a certain amount of the amenities of
civilization. This death duty, after all,
is going to affect people who are leav-
ing their legacies to very adult sons,
who naturally do not require to
mo!ly-cuddled and fed with all sorts of
special appurtenances in order that they
may be aple to keep up their standards
of life and luxury. As far as the dis-
inherited people of this country are
concerned, their demand is that they
want a new life. There is no reason
why their demand should any longer be
resisted. . If that is so, surely we ought
to revise our whole conception and we
ought to find out that the sort of mixed
economy which we are striving for does
not work. I am sure my hon. friend
the Finance Minister himself will admit
that he has to take some very drastic
steps. I am sure he has a list of people
whom he would like to see no longer
functioning in their present position
because he knows that they stand in
the way of the economic development
of our country, which he also. in his
own way, has at heart. But, he does
not know that if we are going to bring
about a basic change in our situation,
we have got to mobilise the resources
and enthusiasm of our people. Even
for a very matter of fact Bill like the
Estate Duty Bill, we ought to recall
these matters of principle, which you
also, Sir, referred to earlier. If we
do that, then, surely, we shall try to
bring about a really fundamental
change in our situation and not merely
tinker with a few high-sounding pieces
of legislation which, I am afraid, are
going to be worked in a manner which
will be detrimental to the basic in-
terests of the common people of this
country.

Mr, Deputy-Speaker: At what time
would the hon. Finance Minister like
to start his speech?

The Minister of Finance (Skri C. D.
Peshmukh): When you call upon me,

.

Mr. Deputy-Speaker: [ would llke
to know how long he will take to
reply.

Shri C. D. bDeshmukh: About 40

minutes.”

Mr, Deputy : So, I  would
call him at 4-20.
208 PSD
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Shri Tyagi: 4-21, Sir.

Mr, Deputy-Speaker: I would like
to give an opportunity to four or five
Members to speak. Having taken
some time earlier, it is not right for
rne now to ask them to restrict their

hes to 15 minutes, However, I

_all ring the bell as soon as 15
minutes are over. Hon. Members may
state their points before the House and
elaborate them wherever necessary.
We may be able to hear flve or six
li)on. Members more, Mr. Sarangadhar

as.

Shri Sarangadhar Das:(Dhenkanal—
West Cuttack): I stand here to join
issue with the stalwart of the Con-
gress Benches, Mr, Gadgil. He said
that the Estate Duty Bill is a kind of
a capital levy. I wish to point out
that in many things which the Sovial-
ist Party has been urging for in the
last 4 or 5 years, the Government as
well as the ruling party have vulgaris-
ed the principles enunciated by the
Socialist Party. If you look back about a
year or a year and a half, the Socialist
Party's Land Army or Food Army was
taken up by the Government, and it
has now become’ a flop, because the
Land Army that was envisaged by the
Socialist Party was a regular army of
land workers who would be paid, who
would be fed and clothed just the same
as the Army is fed and clothed in
peace time to defend the country in
an emergency. But, instead of that,
they called a few volunteers to dig

‘pits, etc. and called it the Land Army

so that the country will know that the
Socialist platform has been taken up
by the Congress Government, but it
came to nothing. So also capital levy,
which is a levy on capital over Rs. 5
lakhs—that was the proposal in our
election platform; on a graded scale,
capital of Rs. 1 crore would pay Rs. 30
lakhs; if it is between Rs. 5 and

Rs. 10 lakhs, somewhere about 10 per

cent., then 15 per cent.,, and so on, up
to 90 per cent. Now, he says that this
would create chaos. As I understand
from the previous speakers who knew
about the calculations on the previous
occasion, i.e., when the Bill was intro-
duced in 1948, the calculation is that
it will be somewhere about Rs. &
crores. I do not see how this Rs. 9
crores helps the development plans
where you require hundreds of crores.
and you have a deficit of somewhere
about Rs. 300 crores to make up for
whatever plan has been chalked out in
the Planning Commission’s report.
So, in com%irlson with the money that
is needed 9 crores is nnthing. And
when I say I want to join issue with
“Mr. Gadgil, my friend, I put it for this
reason that instead of bringing in a
radical measiuire, instead of levying a
tax on.capital by which the disparity
between the big-wealth and nothing-
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at-all will vanish within a generation
You have an Estate Duty Bill that will
probably bring in nine or ten crores
of rupees a year, and call it a revolu-
tionary measure., It is said by cer-
tain Members who have spoken be-
fore, that it is a revolutionary mea-
sure, that it is the beginhing of the
opening of the doors of power to the
“have-nots”, I think if one goes deep
into it, it is-nothing but trying to fool
the people as on many other occasions
Teople have been fooled in India, but
4+ wish to warn the House and the
" Government that unfortunately for
i1€m, tne ordinary run of people who
have got adult franchise are much
more Intelligent today. and much more
devoid of fear than they used to be
even five years ago. You cannot fool
them. After all, the result will be
known inside of a year or two.

I would call this small measure a
very innocuous one because India will
be perhaps the 4lst country that will
have the estate duty law; some others
have had it for a quarter of a cefitury
or more, and we are coming at this
late hour. As almost all the speakers
who have preceded me have spoken
about the common man, I want to
point out that the common man is not
concerned with this. It really affects
perhaps three-tenths of one per cent.
of the population of India, or may be
lesg than that. As I flgure it out, in-
<come-tax payers are above three-tenths
-of one per cent., there being 9 lakhs of
people who pay income-tax out of 36
crores of the population. And for that
three-tenths of one per cent., there is
such a hullabaloo about charities, suc-
<ession and all this, as if the whole of
India is going to be upset by the pas-
sing of this Bill, Why is that so? That
is because when we talk about Hindu
tradition, Hindu history, we forget
that Hindu tradition meant the tradi-
tion for the three upper castes, Brah-
mins, Khatriyvas and Vaisyas. And
the rest of the people were precluded
from the enjoyment of the power and
privileges of Hindu society. They did
not know anything about the Hindu
Shastras. The laws were made for
them by these upper castes, and those
same upper castes are now sitting in
this House, and they are making the
law. Consequently, because it affects
us of the upper classes—some of our
property will go on our death—we talk
about the common man. The comron
man is not going to be benefited to a
great extent by mopping up 9 or 10
crores of rupees a year, nor is his pro-
perty going to be affected by the pass-
4ng of this Bill.

|MR. SpEAKER in the Chair]

Therefore. it is beyond me to under-
stand how it is a revolutionary meg-
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sure as claimed by Mr. Gadgil. So,
my conclusion is t Mr. G and

people uke him aiways talk in super-
lative terms in order to fool the
people, but I tell them that they can-
not fool the people any more. I want
to remind my iriends who are here in
the House belonging to the three upper
castes, of what Gandhiji said about
performing prayaschitta for the treat-
ment that we and our forefathers have
meted out to the Harijans, and later
on he referred to the Adivasis also,
who have been utterly neglected for
generations. Therefore, I would pro-
pose for the consideration of the
Finance Minister that if we are serious
about advancing the people from down
below, all this money from the Estate
Duty Bill, when it is passed into law,
should be ear-marked for the advance-
ment of the scheduled castes, schedul-
ed tribes and backward classes who, 1
am told, come to about one-third of
the population. I plead for them for
this reason—]I am neither a Harijan,
nor a scheduled tribesman, but I have
been working for them for some time—
that I have discovered that whatever
development work is done by the State
Governments, and I believe to a great
extent by the Centre also, the money
goes to the members of the upper
castes in the villages, not to the Hari-
i"an bastis or mohalias or Adivasi vil-
ages. :

You will be surprised to know that
in all the Harijan and Adibasi villages
or mohallas that I have visited, there
is not a single surface well to provide
drinking water. We the upper caste
people who have the means. think that
it is a prime necessity, and so when
we build houses, we see to it that there
is a well in the backyard. We are able
to do it, but these neglected people who
have to work all day for their living—
sometimes they do not get any work
even—are not able to have a surface
well. A couple of months ago, a sum
of Rs. 8000 has been allotted to my
district of Dhenkanal in Orissa for
construction of wells for Adibasis and
Harijans; and it has been calculated
to give about eight wells. That dis-
trict has got seven sub-divisions and
so one well for each sub-division, plus
an additional one for one of the sub-
divisions. If money is allotted at that
rate. I think it will take a century or
more to cover all the Harijan and Adi-
basi villages. We talk about improv-
ing heaith conditions and medical ser-
vice. but the foundation of all health,
namely drinking water, is absent.
That is a thing to he deplored. Un-
fortunately we do not pay much atten-
tion to the requirements of the Adi-
basis' and Harijaps. If the progeeds
from this estale duty law are ear-
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marked for the purpose of improving
the health, education and other ameni-
tieg of these people, perhaps within a
griod of ten to fifteen years, they will

able to advance themselves to a
position where even the upper caste
people would like to be in the villages.
If we are serious about improving the
Jot of the people., then I think it will
be a real prayaschitta if the govern-
ment agrees to earmark this sum for
this one-third of our population, that
is in such a backward condition. The
bell has been rung, and I do not want
fo go any further, except to say that
I support the Bill; at the same time,
1 say it is a very small measure, and
if the Finance Minister is keen about
finding money to implement the flve-
year plan., he will have to bring in
more radical measures whereby he will
obtain the hidden wealth of this coun-
try for the purpose, and such radical
measures will surely lead us towards
egualisation also. Otherwise, ‘this plan
will not fructify the way in which the
fZovernment expects it to.

As this is not the occasion, I do
not want to deal with other things
such as land etc., but if my suggestion
is taken up, and the Harijans and
Adibasis are taken care of in this way.
then it will help to rouse the enthus-
fasm of the people which you cannot
expect to be roused in any other way.

dfea w7 o swen (e s —
& aat1 fyor afear-—afeam) : asaw
WG, g5 W TS FX w1 fagaw
WA g, W T § T FYaga
foee & o1 7Y, Q@ R FA #1
e faor @ 7)Y, foeg 9w faq ad
AT AEIET F WG FYGF FLATIA
I A ATYT T &, I F) G F AR
Fg grare % 1a fadaes %1 9 ot
g ¥ aga #1¥ srser afomy 3R ATeT
fag gvm 1 st Y F 9w A
FTAMEATE | g 7 ST HY TH0
wH foarfd Yo WM TR AN QR
FIM TR Y gAA A I =0fgq
“EETAAY AT A9 q 99T FE AW
T g fm ¥ s a1 T )@
g wEe aee @ favaw & @
grafaa g, w@fed & 7 39 &1 @
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fear 1 o & v frdas Y oY ATy
g fr dar ad o o onif §F awaw
R T 38 N ¥ g F
T IE, €9 3T HY q9mar 9@ My
W #1 TF  Tar afgw gty =y
afas g 9x g W fraior @), 7@
X ATHTE §, I ATAATHT BT Gy
A FGT | 4% THRAT 5 a8 T
WA H Fa T F1e ¥ wafoa

i T § e § A g AW

g §, frg ag = v a1 awar
f& S wrEAEl &1 W Tgr AR

T & @ § | “ageeRi v 7

TG T Y v g wa war w7 fad

II7 9 & 7 @ §, afew 39 ¥ v
AR AW FT FATr FL 1 T TR
“@raw: s fagay " wrwf
AT WY E 6 gw 70T &Y gEd v
AE AN A ITH AT T AT
s I8 X FfgwH 1 @ I,
T 1T FT AAEY WL G @Y E AW
T ¥ fod Ak gl & feq W
T A @ g wmtafex
wifed  gewmorRETfax: § g
awmsﬁqﬁﬁwm&aﬂﬁlﬁ
ATFATSHT FT AT A A §C H A
Ifva wwwar § v @arw w0 faAfr
Fifas qHaT F AN T FY, G B
ATA NaT F AW qgH FT HA@T WS
AR g ¥ foq glaad g | “awm:
go-fawrn ga@m aada: sy
FI—FL F AN OFTGERT qrafaat
g gaar ¥ 99 USY I qEAMT
TIGAT FT IH FAT§ | §F q@)
F GHA @& a1 A I ST w7 &,
dQd | dar oan § 5 SW awen #%
FowT AT E, TR R AR § 5 g
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[4fea s T aredt ]
HY gewmET § W aragi ANT Fr A
# alx afeq) 7 I wvE A @A
& 91 T giwd § AT I @wl Ay
-, g S, ag 3@ I misqy o 99
£ o\ A Tsagy ¥ I wEfEl A
o WS §, ag S\ A 33T g A
feet g€ i S' 9w ¥ awA
et E, TR A awWAE, TR
WA TAWEOT FqT ¥ & T WY
AN A TIE1 M F e
fosmam “ seEaRc fas” ™
fer &, Il 7 & GG ¥B T A
FTNT | T ¥ §8 FF FIFS J1AT
W frqr o § aife w@ T §
o # wfg 4 sl ag M Iw
9, Taont e #3, 7@ e Y W
w0 § I8 & AT K gD FA D
HTEAT @Y qgi /Y ¥ A @ o ax
Q& A § Y W qAF FY ARAT
arfa 37 & fod ANew Faar €, a@
TRFIAFAATE, FXTTH T
TB %7 3 & a1 3¥ |7 gmafar § wwdr
g 7 anT Y qoF ¥ awwr w afa
FyrferamFANanardi |
T ¥ aer Nf AR g F A
AT AN WA Iaw
fo wrgraTy wea aQTaT AT § ) g
afawrd B, O #7 g wgr afewrdr
®Y ", 6@ T ¥ AN A AT
WHIPE | T A FT I A F@A
T AR § WA d g aw
w2 wrgan g ag s Y @l
dfhed gdfmagam g &
gng AT IR E I & I ¥ aAfw-
w1 g% Fadiy M & AT T T
& awia (aw W awwm A i
* d ufX W RN BT S,
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w2 & w H W @Y, Wifw
I wwT AW F qON IO qHHE
fawe gon @ €, 37 & I gfemw
(traditions) &, fFg e 3w & 3w
T & wfa w1E agaTEAT AG 1 qwAT
AN TH AFT & (A & q9G FT ST
TR E 1 F A AEa T ow afE &
oA dfam @Y S sm s Ow
TOwr qg N Y awar g f foa =
® 99 FHH F7 FfaF, I F 39
sfawx & difvg fear s 1 fow
AT A FHT TQ &1 I4T 9T I & I
T smikmarfoa s maa &
ArnAsm I RNfsar AR T F
qe 97 &faa 7 g1 9% | AT AN
A ag & 5 awfa & faaoor & &
gefa & e ¥ &TeAl H ATAT
FgEeadfammam wrRawfa &
JATEA FIA ATS JIIAT HT AT TS
ffadi & ga 7 @ g ar aus &
TR ¥ At qHTE FT €T R0
F@E1 AT A H AT FT A
IEH F ST w F fox AT T
FTHMAE | §F SN AT T AT &1
gHaT A W@ ¥ ¥ afz agwc
g fean om At oy agw F A
¥ g9 A OF TE Her F Fav § e ooy
T AT G | AT E A FA W
g T A Qe Aifed R e A
¥ @ wfgd ¥ qF Td A Twe
¥ g9 frer go SwTdY gf s |
# g Ja [T § wWifE ag o & e
F AT T FTSA T GG | T TH
L6 ¥ ¥ FT A ST A I q@
T FUE o1 AT § | AT fH Ay
AT s A g | e
TR GE RMH g FA S
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wea § A I *7 q@qwr gav fagtr

AR qTHH AT A1(EG | TF ATTHY T

FAT FTH A AT GG, TH A
RO AT I E A KT AGS FIA A
IHS IT ¥ A7 Fr arfewr da
TAFfod W& gy O
2

%8 Al @Ye 0 99 G99 ar
& AT |

afen s o et 39 qwNG A
@, T qftare a= F gwa Ay
FETA | F T T fA9aw & FAH
o 7@ 9t 3, dfFT s s A adwr
T F7 ¥ IGF FIA 1 AM@X qAG
THET AT | FLFT AFFH § AT AT
¥ qra saar 97 safex & afcare & sy
F A q A awwar 5 7 gQ
saf|y &Y FT |7 TIAT 1 FTAEOA
qF AAT WIAT TZH AT qTOFT 39
5T 7E § e gfee & FAr otx av oY wT
war £ 39 %1 gafa & gFnfusc
TA FTAT AT IT 93 gEaly g7
FTRF qr71E AT 3IAFY IFUAFR
# fatg 1 @ faxr 7 wamr 75,
afsr ww & FTOU ITUfesre 9
F FIOOUFLIA AT QIEA ITT w1 AT
g ? ag ag# wurt &, faswre (wind.
fall ) €, v 7 faoy g% wwfa &,
qz % warirgt A& & wwfod 3@ 7
T3 yawarsr g §, IFT TH gF
qg & Ifygw 7 faar . @ &,
Tgi & F Y N A03AG § fFNg qqT
a% geafa s O gafed sax &
A T FAQE, g ad
W 7 e, wafed qf wafy #
FrT 3, wedw safer sdfod
gl AT § firag Iav Iafw
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A | Ay aft g ard qrEATaE By
3 78 qgarh § A amfa ¥ afxs
M ¥ TEX 7Y Afsd, geafa & IraT
& Al 9T sfaaw Sarzq, AT WA

« & aT% WEUTY ¥ q@ J qgt Jvfeqq

g T FAGS FAE A ATAAT WT
g $fed 1 @ A owrAAr WY q
LT ATAAT TG AWAAT | 9T AW
¥ fem oF qzdr W arEr, P& A
TR Az faa & oforw ¥ gw sl
AT FE, I A A AZT | A
IFE A AgAd ¥ {1 TW A
g W fear W @Y T A waAar @,
qorrd ¥ qqfaT Y1 qar arfcas T
oy feg fmafrasamg @
FATE FL A IA FAME 7 ¥ TT H
T & YT guTS #7 IAfT FA § gAOCQ
ofyd o 8T apaean AT TR

A @ Ao fogia T gRE

.= g gw A 3 fasrwar arfea i

qATT &1 AAAATT Tq AT FTHX L
g a3 g 9w Aa-fantor & fod, aeafa
¥ gufaan & foq og ot g&g Fern
’lm%ﬁgém#raw%g, F1T TAT
g, AN I 9T IFE ST FT TATH FT
Fermft T = €, S Y T e
&l a2 I F AN Aehfat &
8 gY &, I NI F1 787 (canoel)
R Afd R 773 BT T
fod 9t gaq frar w7 OfF7 5717
qUy A IEF S, AIT F [z yd”
37 of Ar @ew w2 F qar gifeRsw
( drastic ) Faw ST 48T |
qq aF goarz aareT 78 gar &,
A Agora M grd - e
st Forg At F o A arw Gar Fr Frovar
a@aaﬁr@mne‘ﬁaﬁm -
¥ oAl 9T wAS WwT 1 T
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(sfex s T qroft)
JqrRA AU & @al §, e &
U ¥ @ & NI AE & I A
IS 4F § T AT WG § | J
a9 & a<g qWw Y fagwana ®
X HTAT ATES & AV i) T w7 T )

wied § a9 s TR g 5
T AHTIRT AT ST & TS ATT A7
) W § el AT S ® a7
oH wrag 7 921 g afew v faw
¥ g9 349 T QT FH @1 F
qz fa& | .

st o gro Teslw  (greTgT-
oro-—agfea oifemi ) @ s
W, I W faw 9T € awawi &

wew g g w2 W xe TH g

% fand etz waan g o AR fw
st areNT | St ¥ gAR S

% fed v § fr @ faw & gra N

WX A WK HTH TR KT R
I9 1 7w qwal ¥ foq, dvwd o
(backward classes ) ¥ fod w<
Qar wfgd | ¥W @9 ¥ AR TR
#t &€ sfafafe § axd & g, ofew
oF ¥ qg ¥ N dd an g Free
&M o T N T ama & fog
w1 | gt wvgw At §, 3w ag aww
igw § @ g3, qg AN T A
SR wmm Y gy N faw § g *r
N S gY W g v § e g
o1 faw § wifs s o avni
¥¥i(opposition group)¥ v s
a T¥ |92 (support ) fear § 1 dfew
% ag v g g e o ST ad ag
Fwe a<g ¥ @v g wifgd | wiifs
% Jwan § fir agi @ o7 W B U
g, arfo dro qHo wwaT & =N
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& AN IgT T & ¥ 77 e
7 Al ey ) darfgg nesfaw ®
AT o dar A dr wfed 1 w%
wEH a% I 79T QT <&, Afew
fadt et 7 srw g fean i ag g
Fre fam @) AT H qg ¥ amr
¢ ta foq safay § 1 feelt fafeex
a% 7 39 qredt & faors 39 78 fear
Tif ag A § 1 AT FHA A E
§ argror & faers A, 3fe wigve
® e FT AMEE | AT Heefoon
(capitalism) & @ra&rq ygrforey
(brahmanism ) & g a3 v
grm, Adt a fao At #f a0F & Iy
§, vww v ¥ faw s &, fgg A1
fos amar, ot W & fafwew
T T @ T €, S sher

(Planning Commission ¥t =% #t

eh &, 3 s o s Y s ¢y
e @@ e, g A
g AE T & & §, T AR A
A 7 G E, T TN
HF A E q AT vk =y
¥ I wE , 0w FhX 7@ wA¥
T gl e ¥ age W g
Sfe @ AW A I T T LR,
“mT AT WX Wy
T FAT TOAT TAT SWT B wqeqdr
g (compulsory education)
+ forg fordy & afirard fire v , &
it v o g7 & | anfe AT TG
wR ¥ W e g ! s §
dfew gfee & awr srsmT T 1 - A Y
wowan 6 g STy A Ao gre
e i oA
T O g v g A fafrew
g § fir et 5 @ 30§ STww
¥ W BT E | W F AL AT
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e & feor & 7 1 g
AR o fear 7 &7 qadday
®YqraT (power) av T & £ OX
AW@WIT T FIT AL FEAT
oHT qgw & 70 faw € fF &<
TAARET 9T FAT FI1S qI TAATZ FT
e afgg da At g I A oY
MM FA | 9 74
AT aEasr & qafefadr  snfead
( Publicity Officers) # , fog
g A AWAT I E | W F
ga gz M A & aft oo
TaT 91 ag § 7 2y fF agr 9T A

wRraadr A § v o agi & S w1

FTILO ZHIL AW § FIH FATE | IR
w F quet sepfa g, g Ofx Fam
AR g7 W ¢ AR §w aw@
FomE L Twasy afewyg A s
T FEA §, O AT ATS I A
g vafre aom Y § ) @A
R FT WST AL &Y IHAT | A« gW A
WIST & §IY FTH F TAT FATL 3T &7
o Ewar | gw wg g fe g
W qT NFRAAT 3G, W HT avfaw
o1, arrrfaw ¥ I a9 AR g
wepfa gt a3 | fsew s A€ arsmr
fares sraT arar € at gw & S« w1 faw
FA ¥ feradog  gF v
¥ ! q0E (support ) FAT ATfEd |
TR AN A1gE aw7 3%%T faw ovd
g A 99§ aga gurew e
T IFH g T e ¢ g
I E | T AT W N g
TR ET R A A {1 I S
¥ e § 99 H aT AT A0 WY
v § fow § wgraon fiwET @
wff T dferag wlown
¥ aNE A ag W AYH A
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gt 1 77 faw & ¢ fofue (limit)
FeT  T@ar Tfgd | A S W
(workers) stz dr3z7 (peasants)
& 37 ¥ sresTraT dam A v wrfed
WiwmaRmga s §1 W
sdar & fF fam &Y sl q=mEr
AT A 3413 81 37 & AW & AT
IT FY Tr3ET TT AT 7 EFF S0 THFA
gr1dvensd fragfas e €
W fas & wrftya (provision)
ey N7 Tifgx 5 a7 § gy &
@R A zfer wizal A 3 glaaw
qgY, ITHY O il fae 7 ek
T AFFIRIA (AT AT
Fga § | ag gk foR Td N A
g1 oF o g W ¥ A &
fos fggeam & €1 57 dFTT @T
aifas g gud ¥ fod, I &
fog qrt # gfar s F fod AR gT
THR ¥ IT &7 gOR FA & foq
§amr s g e gare qmma o
O G | QAT S Ay @nir S §
&, T ag & =i G f O
3t TR AW ART TF °F AW
e+ @ &, Froor fafreei F ag
T% afo #ro Gxo § Ay AW
FAMZIA TN TFEIITY
sraar &7 g fe Y s wda g
AN Irr w7 § IT w7 Fvfew AR
grTfrs oAt e & fod &g
TIA FL | I g0 AT [ &
MAgeTRENEIsH o fw
¥ $97% (communal) & 1 &
AgE AT T AT 7 g 97 v I qi
N a@ qga w@ a9 e T
RN ITA AT @
EE 99 #Y g AT wr s
wifed 1w &Y QO A e, &w v
GAT YT AL G | I @ AR
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[ ofr fto qro TN ]
e gure far s @ fex ey
T ad vR T yEE & Tl @
gt ¥ A I d e - A F TR
e wfeq | wgt W g faeye
AT Y AT WY &1 qgE & Tt qy
TR A & g wed & fe ag o
AGAE, T Y w0 A wAv wfgd
T® AT AR fedt vt arga 7 war
arfe s ¥ gar g1 gor & vk
ERANFETIEAT T & I ITH A
JATET THTA AXT TISAT AZAT | AT
afcheafs ag7 sus § 1 zafeq svz
T8 fo® ¥ O saar 4 39 w1 7T
aTer & Sarer 704 dre zfeA wy

worf & o7 sarar g AZTFT .

#H FGT AST NI

_PFT AT 7 A AR 3T w0
arer fear =9 % foq & 3awy
AR AT F | IT A i T@AT A
ag fame 3\ 39 foq 37 3 ¥ wrdam
g fr ag fanaft adzal & 58 mifzar £
TI W BINA 2, 99 &7 §, THUSY
qforg £, Fgf & 1 gary ot
deqE FRE FIITA A1 A AT w7
e faemr ifgd 1

qfm sipe @ Ay (spFTA):

g s age, @ fas FaX §

Fgy @ =hidw g § aR wefow
eamA e fed 31 daa @
qEF AT N THAYA F ANA FEA

fafaeeT qg7 & OF 7415 q@aT Tgar

§ @ 9% 77 § 5 I3[ weamar @
f& szt a% 39 fas &1 a3 §
za ¥ foq ERwa vl s3¢ (Tax
ation Enquiry “Comnfittee)

1 Feiys o 5 667 9 eI T & )

ag e g st A 1gq &
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w< fear @ | 7 xa® wgwa | QA
w7 af) § e 2w e WA WY
fod & fod s #t Femw A 1
dfen & N gare w2w ¥ qEAT WA E
ag 7 € fe 5 3 ¥ 3w ey
AN I fY, 377 a5 fod T ag
arfge frar a1 fr fgg oz dfiely
( Hindu Joint Family) &t st
e ( conception ) 3 Iawy
® & ¥a fren w1 297 figg ane st
g swar qfess g fecow
TA &1 AT qrar A w3 w4 w5 feeg
agz wfast F A @ e
TqEt ( Estate Duty ) # s
31 FNAT | T aEY 79 ¥ 7Y fTAwa
W wE X frrg gz e )
sEFmrAfi a3 g farAT &
FFATTE | A AT F I ARG
gfEag23 7 37 42 7 N Agw-Aq
a7 I FTHY FLATAIN ITFAAT
FraxgdagarAfzes W@ oy
ATRATATE  ATCATAgqraq
# 7z waat 9x fear av f5 st figg
Az Rfa 97 gAFA Iaw T S
355 aq S0 A Ay AR I A
FUrA £ A OF7 FTAT TFT VT F406
T gax Fwr, §ard a1 qrRay Afas
72X § A I 9T 3A%A 39 T8 s
77 fegg wrgz Bfaar ax a9 v qw@w
i g 3a G A «@dr 7w I
faffaw (minimum) & vamY
g & w¥w (assoss) F A d
74 ¥q grda § a1 ¢& F feqra s a<
aqetar ar v q< fat gy @raa
#r AN IR Hrw w4T § A IN

@ty R g W ¥ e §

e’ qa 2w wtam 1w
9’3¢ A MY qa §7 ggaais Iswar
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A 37 AR & wreA fafre agw
A3 5 g Evxavsvenad v
. FAMaxay awSr Ag & Jgan)
Iq ¥ AX A IR/,
WRic # IR femews 7 @
FEF A RYSF AT AYH T gLAR
TET ¥ AMA gL AS qg 9418 IS04T,
wreA fafese arga & arad 4g qars
o1t w@r 1 fgg sk dfeer F
I9 ¥ g UF FAT (coparcener)
*F g9 & 79 ar=yaA(salvation)
21 mwfFa s=ga g AR
I Fg4 & 39 F1 qEfaq( partition)
&1 war £, fgg w0 ¥ warfas | e
MAARZ A TH % 9" FL & foa
faa fRar f& fgeg =0 & qafae @
dqvas  (separation) sAEWEER
% foq gataq af aaa q@T | q9
a% azarm metes and bounds ¥
&1 foady a®r oY g7 g9 & g "am
IS[A1 TIT T TF A TIARE F1 aTHh
T 33 w&Td A@T @I Faﬁ 37T -
A A FAE & 1] T A
A|AT 7 wrgam fafreet qrga &
qgm 5 7t S A gd agy
Trara faar s At w&q«:g'vamﬂ FT
A g a==tag<a‘wfa'm art fgg
gz faet

, ot & #o amﬁu
feads wra’rq “ omd

ifea Srge T wrda & :r@ ari‘
'Wa@mgu aﬁmwaraaqa
Fg A AN § (BN TRATE | AT

&Y oy deqT HAAD FAA W HAS

aif?@rﬁu urau"raammmnsm
zug’rmﬁram tgrgﬁrz'ﬁm
FTREEY TAA € feE 1 g
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fermor & ;a0 ¥ IT X I
wg 1 & FF v 1ias¥ oA consistontly)
ax A XT3z § aeaq fygg vange
SRR M AT FsAE N F¥ {5
w17Zf £7 97 7 £ €9(proporty
can pass 0140 death), T &t 9
#r Ay § A fre 94t awg A ¢
e ¥ faq Fa0% F 7 ISTAU W@r
A FIN W IIN A g fas &
aq e Hifad 1 Jw 7 I WY
yMr FF A AT AT FIY @ v ng'g:
sargz wfad #v 4@ ST 1 F
F A AT T AU E FF A |
3Ig5 ® Ay 5 aa dq e
Fr@t fFez 9w (ondeath pro-
perty can be deemed to
pass ), & fer A& FI%ig7 f*
Wl FaqaaR FaR aw & o9

3 A" § fF s gAew 39 fagg
sAEz &fAd 9T I -

JATq A3, 7 7 G qoga A
fazan & ox fas xr s Aar at
A o 4 o fesm W T
T §aT F€, Wi wreAzgaT F
qar § f5 az gomaq gifes & 9,
fradfrazfas ot srar v &% 1
yeam At # A 97 R ¥ @ fas
AA7 F JAAT I 9 A IT WY
TadaE 7 Far av i fad qar v Fad v

IR gt IfFTITA qT
w1t fas 7 qamar | ¥feT 1@ aw
wegufa ¥ femn & e St v

wrEAg feaddz 4 q@ & oA
afl A fsAgad Iafas A o,
fora ¥ fr farg sarde i w1 2w
7@ fvar sir /% 1 a’twaﬁw%aﬁ :
& f5 w7 traréwa ﬁ 34T 33 &

& wsa‘iaahgaqaﬁzrmm
e
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[ ofex ar%z Tw@ Wiy ]

wWAE 1 e w Ty T @
fr fog sz Sfrt w1 oF fam &
for Mt ism femr o | =g faoge
e &xw ( illegal tax ) &,
sidiegm ¥ faors § s fig
] 4% feg & T s e
¥ S§F ww war &, aga ¥
TR WM &1 9T g | OF
gfat & ¢ WA § 1 IR
TA%H Fo g1 ar ag fafaaw & s
g e, e m v ¥ fafem
AWRT A A A 8 I W
e T ST AT § | °g facge
T g W e Fag N Ige @
g d W faema A s,
# aft agm & EdRmA EEd
w¥E ¥ O av @ A AN
fer s WX R I e,
wifs A8 ag a9 FF ¥ {5 qw
faer €, 5 agi % w1 T
€ Tg W ¢o 7 A fomrs F fgg
safearggy &faet(Hindu undivi-
ded family) & Zxu foay aran &, Twwy
T $ I Nfgd | Ag FiE g
W R ¥ 3@ ¥ qufes grm a
g fgg e & wdww A
o 1§ OF T 9T, T OF feg
R fr e I8 5 aw 4%
fg oM fmagi¥ge
wEeaw 9 ar gF  fEd 9x dw
1 AT I It T wfed )
T ] A ¥ qor WA g e oo
Iy wog aaeed v ag fra o
w7 B §, AW A @F T AT IgS
s feargl o 7 ardw g
e dr @ am¥a | &9
wEd N faw amrarIEd W
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Y 3ga w7 Fgra fwgr qgr 9v ¢
% 9 9913 ISTAT A7 Y 99 AR
waw 3z faar f5 a7z o0& am
Tigme wirfasdrd, garew &
IS F @A Tar F 1 e
T T I FY T §IT A3 £k
T WA F AZ 6T FY ATEAT 4 AV
T § IR W fr Y e amm
T I9 7 fgg sarge wfaeh w1 amw
wFy &4 o1 ¥ e J@mr
T g fF m ®r o fwe § wife
wrf qog A § 5w oaw & A
& fgg varse Afaeht ac sd |

gadiwfesfmddx
AL A FE | dT A W fam &
#few (merits) ¥ s g, R ew &
1 gfent § s ;ar wwfemt & w
JATT FT@T, § 7 At arefire & o
® T TR ¥ |9 AT AR JTr FS
TEE R e R AT @O § gAT ) 0
Izx § ¥ v AR § feqw fam
a= ¥ fgefom (hysterics)# o
N yew aff § f5 garw ag fae
afeaes grfdfediy ( social in~
equalities ) ®Y famg® 3T ¥ T,
fr w ¥ I d@feae oA
LU LI G L (R S 1)
a1 7w ¥ A A e e
#faedw (legislation) ¥ 7% &a=w:
(heavens) a7+ ar® § | 3w avgw-
TR qg WA A w0 W A
g stdeque & foar a1 f5 o
wrd3ua a% a9 (concentration.
of wealth)a= §x@ (hands) 7 =¥
9 WM WA SR ¥ qg
s forat & foF € 2w & gt @ qafer
@Y, Tfas (economic) R wa
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ag M Efeda (equalities) o
frgw sftwsa ) WF foq g
a8 e A @) Faw g, 5@ AR
s T E |

WHAT AT A ey g fom
Fg1 T 5 gW o oo #1 3w w1
gfeme aff § 1 F 7 g 5 a®
silegT & adfaew §, TWL%,
sTE3e STt ( private property)
yafaers g | 7 R ¥ AF FET
argan g fr ¥ ag Afen (reading)
i adt § | ag FiERgEE #
feft ot T & feemwadl &1 e
TH § af femr & f& o ey
s REmasTa | I agifea
fafaqs (directive principle) &t
g &1 4g & 6 o v & aey
g@ae (employment) &, @it
®Y g % gy Fw (free education)
g R wAEITA % douA O X |
sfeq gl a% TTgAT NEf &1 qAe
& Ta ¥ Y ek g &, afew fwe ( gift)
¥1 Il IF ATCTH §, IATH AT AY
wWifemgfomr g fs qad
¥ og® w1 frzd aradl| wFRSwd
e T E oY ag v (illegal)
{ ag myaw & fog § A fas
W & foq AT AT | Ao Iw A
g ¥« 5 wfl ag oo Qv A Al
fear mr & fe S awa & fom &1
A & arew ¥ A WA wTERT E fov rgi
WU &1 AT § I T wied-
Zgee & afaeTs A €

fer @& oy & s AT
g 5 oag svarénwd fow et am
NI AT QWA E T
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T8q FradY, UF A I FT AEHY
faa # gra7 s faezg 't F
FAFE, I ANE 1 WA I T
ara B ag qrardy grfas w1 A
ZTR FT AIZAT AT 75 F37 BT Aq<
g g fo eavsq ST Frar § ST ¥
IFATTAS G379 FT FET &1 "Ar
g ® |

arq AT fag (gardEmr
qfssw ) : &@Tsg A Ararg |

qfex s1FT TWM WriE
grar § ?

ar =

Mr. Speaker: He may not look at:
him, he may proceed.

qfex s1Fe T Wiy @ A AT
7g Tg1 & fod qa A & fs g A
goq T QT E 1§ W g
F I g 1 fFT R T
g 7 fm am N T awswg
fegr€ ik woWlw §EgE A
g aTasr @ 9 FT FEE W
AR AN S THaT| WRAAA
Tga OE I & o Y w7 o7 wwaAr-
g frag aeRe &1 g aga A
et Newag v § s e
fadY acg awq T F AT FT FET-
o1 qEar §, S8 o WA e
o7 aFar € | 3T ISP 9 Y 77 de
ST | FAT AT oA O AR
CER AR CIed Ol Gl
IE R A€ AT AV I S X GHE AT
warfed e ag &xv @@ T &, agay
qT oY e AT NgEd el -
E@R AT MM ggATER & ok
2l me i I @
&xq Y §orrg fpar wmar &, @ ¥ foR
wrf  oifede  (justification)y
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[afex sz zw wwiw )
Farad | & yxw ¥ 3 v I
£ o g T TR W ¥ W At
e wifed s v & oy o et
AT WA fafer aww A
AT A AL A A T
Hagiwmard g fer ek awg 4@
& b5 & T 37w 9 58 3@ F Ar@ A
w5 | a3 facgs w9 §, fgs
2% £ 1 e aeiramEm s
iMFad N AW EATE AT
g @ wfed o I W

FEATENTOTE ) T AT T WA
fofe oYt <t @1 a8 a7 & .

ZOT | 9ES FT TIAAT FTAY ¢ A
SxigA g 2 (laxation
enquiry report)® a1d FT &1 F7AT
g q1zaT ¢ 5 39 99 ST TR Ae
N ferm ad @ & fafes s
(middle classes)® 3z gFifmz
(elimiate) F7 2 7 =7 ey

fqg 49 wmar ) BfE A AmAs

T 8, IR I A &
A I TAEFE R AW | A gE
T II AT AT BET F oF Awdw
am rEm AR § TR w0 E fr
gk w3Aw fafe agg 9w«
T AT @ g AgE

T2 12 £ Fr w2 T RS T dvw
wET E, A1 A9 ¥ 98> 7415 I5TE

fm:ﬂﬁmw?z.ﬁﬂﬁam‘

mmma@a’mgﬁ;m‘
gt § f& gt AT ¥ wwrtw

Wqélg‘tg‘tm.em{ﬂﬁa’raga
ARy i @ 7 3, YR

TG TF AR A

@ﬁmfﬁm@wﬁmﬂﬁfﬁl
a1q F A fearX § wowar -
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Feviafer wiftemr (investigating
Commission) sgaart wigeed
T ®ATE, W A (FATIAS (AEFUY
WAl o owm ®W
@Al & ae wqar wfgd o

FET B WAT F AEF FINE AN

g adwr § 5 gw &m e w}
T gifes 31 ag TaAAe, TAAHE
FEI F TEEE AG fom w1 awwn
qAE 1 JAT AITAT WYY
v g ot 77N < I=H a@ T G
FT FIAT g | TAIHES ® AA W
3rF T@AT R I FA1 W F fedram
(citizen) FTHIE | F TqAT 39 &
&% F qATfA® 3% aTg I EW g,
T AT TTAES AR & 15 SV A
A BT FH W ¥ I, A W dN
F] ITHA H FEEFY (IAT @
faen &ifag, a8 7 & ¥ am grin
¥ et $TME B 39 a9 P ww
T 1 gifee g @ g T § A
v g 0 A S T A
1 faa & fae & 73 g0, ag s g3
A w5 g wew fafrex
ATET A TA AFAIT ¥ AT ¥OAT FH, A
Tger , a7 g AW A W AIE
F@ & foq @« fear e A3 Y
Tgdge £ A a¥ s §, AY q7-
THATARE B T FTAT, AT A7 TR
F1 FTAW @A, T3 AR FW ¥
§ AT g 7 99 F & 7 Al A
arewgA & Sifgq 1 T 7 azw
¥ A% FE 5 FIT 19 TG B TEAQ
AT weread uaFaT § fasr & @

qFIT =T 0 |

@ A X 3@ ¥ qarfees
ag # fazaa & ad w47 wgar
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f ag ag € f5 92 & €@ #7 2@ar g
AT FAIFATA RN QAT AN TR
FRIARE A ad "aear T 1 &
drag & fr g grwa o wif daw
£AFH F g 39 I S § aY 4
&% ¢ fr ag a9 ¥ 927 937 & 19
g1q &3g A wearagar war §, 2fF A
ag fag foew #1 39w g, ag @A
(certain) 1 =fgd, Twhe
(definite) @1 =gz 3T g
o W B wew g wig fE
AR TATEE FMEI T AN
qg wifedt o1 fs a9 3@ &R A
for  f5s o a@ w91 qiw T®
® ard 39 ¥ gaar fafasa cmmA
(exemption) gRT1 X T
smEf  (property) g, atfd s
T qT | A S qoAHET & @Y
gfmmimmeansrFaiad
7d= Iefaat & gg& ¥ Aig a=w
I WE TN sTREAR @
FFA ) I FHEAGEE T I E,
T AW g I AR qay o 37 A
FOT ¢4 B ad FRAT Y W F sqY
g S ® @y g Jnar fF ag N
it faeew &1 Agr &aw A €, ag @ar
warfer gar s a1 a9 @ 7 ag
foa ¥ fr @Al W aF F1E &9 T
ST #X TF Y Qi S aF I
W ¥ A T e Er W
S Fdw I ge A@E AR
T A @ B ago g afed afew
qiw T @ A ¥ % IT UG
AN A gea § s gl
WH A FTTFAE | A
agt & A § AT Ayt €, Y s ;W
fEe ¥ W dmwag & A e
gy A g wiwm W fefae
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Iy gt g @ ag qEY qATfEE
fofie 1t wifed arfe oF T st
AT AT e fafes o9 #1 et
g 39 # ag v qwae (effect) -
g A% | a8 SIRT  dgaX gar’
e et g § I @ ifoome @
(original scheme )4 fif forg & o
#99 OF W8T 99 (residential’
house) § SwwFm s 5@ WX
g T faar gm0 e F
AT 9X UF ATIHY 7 A9 TF ST
FT AFE HIF AT FIH & AR
g3 E, @t framsa & fF ag avrr
frem fFar @ @] 9 § & =T
frarsma sk s qdwTaga g @
R ITFT AG QT | A TR H 4g
Fo (fed A8 M AR @ 7 I
gRiY | & srea ¥ ad Fo7 fF I
g & & fag 7 oF fegrasty svm
T § trass (exclude) Frad
u% @t 499 (value) aF &1 at
TGT AATENT | W Iz § i
& & sy 57 a= I 7 fogw &
T AT AR § fr @ gw & W
el T AT AR qg AW W
TRIMAIFFF AF FAA
TRE AT A T 9 2w & fawiw
¥ foear foar € 1 oTR A o
¥ fas oF a1q AR AT FAT II”AT
g1

Mr. Speaker: He has already takem

18 minutes.

qfex sTET W Ww . RT W
@+ & fifawew (principles) & &
wiw agig dI ¥ Aafes §
¥fie arw st QX Qe w1 Gefafrge
(administration) gazwt ar &
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[ dfer sz T Wi ]
o s A g dRTw dRq (taxa-
“tion acts) ¥ defafrRua & @ &
ATATE ATH TR O & JRC X
“wsfaw=q_ (provisions) ¥R &
“fom & et #Y fosadt (liberty) #w
F TN E AR s AR ¥
- AT Y AT §1 & JATX a9 gH
‘g THAT A | v wifed oo W
Refafrede. garfas 0% ¥ & 1 gd
A T A WA A AR FAT
wifed o W@ wfgg s g@ &1
'qefafrgem a9sT g 3 IF & I
I AT A e forma v &
XA FEHEW ¥ TG FUAT AW A
Faa § AR = fa@ w1 qUe s
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Dr. Erishnaswami (Kancheepuram):
_At this late hour it only remains for
_me to underline some of the main
provisions of this Bill. The Finance
Minister @ introducing this measure
.observed that he had two ob-
jectives in view: firstly a great
:veduction in in;omem i.neiqhuali;iuesuewhlqh
.are primarily due equ s in
-capital ownership; secondly the meed
for the State to obtain resources for
purposes of capital development,

The first objective is most laudable
and I think it will commend itself to
most intelligeat citizens in this coun-
try, though I have my doubts whether
-estate duties will achieve this objec-
tive.” If the experience of other coun-
tries is a guide it will be found, Mr.
Speaker, that far from inequalities
having been rectified by death duties,
there have been no appreciable changes
in the amount of the fortunes held by
sindividuals. Death duties imposed in
1894 in the United Kingdom, were
made more steep in 1938 and yet
individuals possess larg:z fortunes.
This is mainly due to industrial and
commercial fortunes held in the form
of paper tiles, increasing in value dur-
ing the life-time of a single owner.
The utmost that can be said of death
duties in the United Kingdom is that
what Has happened is that Ilarge
~estates have not become larger, but
they do not preclude the inheritance
-of property on a scale large enough
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to promote the building up of
great fortune within a generation
from this nucleus.

This should not occasion any sur-
prise to those who have read Mr.
Campion’s book on public and private
property; there they will find that
death duties do not effect any appre-
ciable change in bringing abaut
equality of incomes. 1 dou not on this
ground, suggest that this measure
should not be introduced in this
House. There is another and more
rational though Ilimited justification
for introducing death duties, parti-
cularly in the context of economic
development in our country. I want
to state this principle, a principle
which if conceded and borne in
mind, may help to restore a proper
sense 'of perspective and thus lead to
a reconciliation of differing viewpoints.
The rational justification for the im-
position of a tax of this mnature 1is
that it is a sort of capitalised income-
tax paid once a generation. It has
been aptly pointed out by economists
—and I do not want to inflict the
House with the mnames of those
authorities who have given expression
to this view-point—that the political
and socially optimum tax on invest-
ment envisaged cannot be levied be-
cause it would exceed the possible
limits of the tax; hence the need for
a tax oa the source of such incomes.
But a tax on capital is different.
Let me give an illustration: On un-
earned incomes. it would be impossible
to levy a tax of 125 per cent., but a
capital tax of 5 per cent. can be
levied on a piece of property which
yields only 4 per cent. Therefore,
the community is enabled to obtain a
portion of the unearned increment
which accrues to capital, and this is
ohe of the advaatages which this
particular tax has over others. I have
every sympathy with him when he
suggests that we should. as far as
possible. try to introduce conditions of .,
equality, But he will realise and I
think others also will realise. that if
we wish to bring about conditions of
equality. we have to rely on increasing
the amount of social expenditure and
raising the rates of income-tax and
sur-tax—a gradual process and one
closely linked with economic develop-
ment

But the other point which we have
to bear in mind and on which there
has been a great difference of opinion
is that taxation measures of this type
affect the social structure of our com-
munity. The question which has to
be faced by Government which 1is
wedded to the enactment of this
measure, is whether we should intro-
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duce changes in a straightforward
manner or whether should bring about
whanges in a roundabout fashion. I
have in mind particularly the manner
in which this measure would affect
the joint family system. I hope tnhat
my firiend the Finance Minister will
bear with me when 1 point out that
the method that has been adopted in
this particular measure is not-at all
satisfactory and certainly not effica-
rious, It has been pointed out by
many of my f{riends who have pre-
teded me—and I do not wish to repeat
the arguments that have been already
given exoression t>—that there is a
fictional extension of the idea of pro-
‘perty in this Bill. The conception that
property passes from A, when his
#terest ceases on death, and devolves

upon B has been considered to be the *

basic structure of all systems adopt-
ing death duty where there is no joint
family law or co-parcenary. In this
measure, which is practically a copy
of the enactment that has been passed
in the United Kingdom, there has been,
if I may express myself rather frankly,
a fallacy committed by the draftsmen
who have prepared this measure. The
Jaw relating to co-parcenary in the
United Kingdom is quite different from
that pertaining to co-parcenary in
india. In the United Kingdom a co-
parcener or a joint tenant has a right
to will away his share or transfer and
alienate what is a disposable interecst
in the property; in Hindu joint families
ihere is no such thing as a share that
@ co-parcener can will away, because
no share can be predicated. The joint
family is the owner and there can be
mo transfer of his interest to some-
one on his death. Survivorship in
Joint Hindu families is but a short-
‘hand method of expressing the idea
‘that the number of members of the
family has changed. The extension of
the theory of property passing by a
statutory fiction or inclusion cannot
be justified on grounds of logic or
sound jurisprudence. But if the Gov-
ernment is serious. if it does want to
effect a change in the structure of our
-society, let us have a straightforward
amendment of the Hindu Law and a
termination of the joint family system
once for all. I am not one of those
‘who plead for the continuance of
‘the joint family system. But it is
.anomalous to drive a coach and four
into the basic conception of joint
family law by passing the interest to
the remaining members of a co-
parcenary on the death of one of the
members in the co-parcenary, where
there is no disposable interest at all.

When one examines the provisions
<of the Bill at length one finds that
#here are several other provisions
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which are closely linked with the idea
of ahstatutory fiction of devolution. I
would like @ particular.to make &
reference to clause 31 which raises
jssues, of fundamental importance.
Clause 31 deals with what is known
as the widow’s life interest. Suppose,
for instance, a co-parcener dies leav-
ing a widow and three brothers. The
widow takes a life interest In the
place of her husvand, and during her
life-time the brothers cannot enjoy
the income from one-fourth of the
property. Now, who is to pay the
duty? Is the widow to pay the duty?
Why should the widow pay,

widow who has mot gothe more tha.nfoﬁ
bare right to receive income

life? Why should you saddle her with
this obligation? If she is made to pay
out of her income, it will effectively
reduce the resources of her mainten-
ance. If, on the other hand, she has
not to pay out of the income, but the
corpus is to be sold, it would reduce
the amount available for her for the
purpose of maintenance. Or, if on the
other hand the duty is to be collected
from the red;nai?iilg. co-parceners, on
what grounds of logic can you )

the collection of the duty from the
remaining co-parceners? Certainly,
the interest has not passed to the sur-
viving co-parceners. J}ssunung. for
the moment that this difficulty is sur-
mounted and the duty is paid either
by the widow or the brothers, and
that suppose the widow dies after
seven years. Why should the same
interest of the husband be liable to
pay a fresh impost when no fresh
right has accrued to the brothers? It
is not as though the widow had an
interest which passed to them on her
death; ex hypothesi she had no dis-
posable interest at all. Even assum-
ing some rationale could be found
for statutory fiction on devolution on
the widow’'s death, what is the magiec
in fixing the period of exemption at
seven years. . Why should the short
duration of the widow’s life have
anything to do with a fresh impost of
duty? On the contrary justice and
reason demand that a sufficient length
of time should he permitted to dis-
tribute the burder of the first impost
over a reasonable number of years.
An intelligible test would be how long
would a prudent and careful man take
to discharge a liability on the income
without selling away a portion of the
corpus. Let me nroceed to a further
examination of the other clauses.

There is a provision relating to
insurance policies. I know this clause
has been odily lifted, out of the
United Kingdom statute. But on the
ground of its finding a place in the
statute of the [Jnited Kingdom one
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cannot say that it is an ideal provi-
sion. 'Consider the implications of
this clause. Once an insurance policy
is taken out by the assured he has no
g::ver of revocation. Once a policy

been taken wup it is settled law,
that a trust is created in favour of
the nominee. Let it also be realized
that on the death of the assured this
amount does not pass to his heirs-at-
Jaw; it is not property 'which can be
claimed on intestacy by his heirs-at-

law? Then why hit the nominee
on the death of the assured?
The apparent justification dis- ~

closed in the clause is that the premia
are paid by the assured. But in how
many instances does the policy amount
bear any relation to the premia paid
by the assured?:

{MR. DePUTY-SPLAKER in the Chair]

Assumlng for a moment that there
is some justification in suggesting
that the premium is related to the
policy amount, I would ask whether
it is not open to us to circumvent the
provision legally by making the
nomince pay the premia, thus avoid-
ing estate duties on the policy amount?

It does seem to me that when you
are draftiug a Eill of this nature you
ought to be clear .in your mind as to
what exactiy we wish to tax, and what
are propertl_es. By all means tax a
disposable interest. but do not com-
mit the mistake of resorting to
fictional extensions of the idea of pro-
perty.

Lastly there is a provision to which
I would like to invite the attention of
the House and the Finance Minister in
particutl_ar. iCla;:se 30 refers to the
exemption in favour of companies.
Some say that if we do not ep:empt
these companies ithe productive effort
of the country will suffer. But I do
feel that if you entertain the view
that inequalities in our income should
be reduced appreciably, this very idea
of granting exemption to companies
may work the other way. What is the

mt;;e bstween rt: p;llvate limited
comp and a partnership or a firm?
For juridical purposes there might be
8 difference between a private limited
company and a firm. But from the
economic viewpoint there is no differ-
ence whatsoever between a private
limited company and a irm. I suggest
also that it this sort of exemption is
given, scope will be furnished, parti-
cularly to those who have resources
tv constitute themselves in essence,
dato a private limited company but
using t}:e tct»hn: of a public limited com-
pany, for ‘purpose of promot:
their fortunes. I am suggesting th%
this is one of the aspects of the matter
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- which will have to be gone into very

carefully, particularly by the Finance
Minister and the Select Committee
when they consider the full implica-
tions of this Bill.

But. the main question which faces
the Finance Minister and the Govern-
ment - of India today is not w_hether
we are going to have equalisation of
incomes—that will have to be done
only by progressive stages—but the
main question which faces them is
how to find resources for the purposes
of capital development. Hon. Mem-
bers on this side of the House an
hon. Members on the other side of the
House pleaded for a high exemption..
But if you are serious about collecting
funds from this source for the pur-
pose of capital development, you can-
not plead for a high exemption. This
morning my hon. friend, Mr. Khandu-
bhai Desai pointed out that if many
of these exempticns were given limited
vesources would be available for the
purposes of capital development.

Certainly the income-tax lin:ut
which has been suggested may coin-
cide with a high exemption limit.
Today it is on an iacome of Rs. 3,600
that we pay an income-tax and if we
capitalise Rs. 3.600 income. the amount
of property that would have to.be in
the hands of an individual for taxable
purposes-would be about Rs. one lakh.
How many will leave Rs. one lakh for-
their successors, and how gany will
be made to pay an estate duty? I
think by logic and by force of circum-
stances, if the Finsnce Minister and.
the Government of India are serious
about collecting resources, from this
source they would have to fix the
exemption level at a much lower
level, say about Rs. 500 annual in-
come derived from property and.
capitalise it and on this, levy an
estate tax. Whether it would be wige:
or politic I ain not here to determine.
But if you wish to collect revenue for
the purpose of capital development.
this is what you will be compelled to
do. You will be driven to resori to
this harsh step but if you give up the
second objective mentioned in your-
Statement of Objects and Reasons.
then we can have a higher exemption:
limit for the tax on capital. Today it
is not as though we do mot have:
resources for the purposes of capital
development. I have always held the
view and I have placed it often before
the Finance Minister that we have-
resources in our country, for satisty-
ing our capital needs. I am one of
those individuals who hold the view
that prohibition was an unrepentant
act of folly and that it ought to be the
first duty of our Government to scrap
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it, utilise excise duties on liquor for
the purpose of promoting capital deve-
lopment. It would be politically
feasible if, for instamce, the Prime
Minister of India, acting in another
capacity as President of the Indian
National Congress, can take courage
and issue a directive to the different
Ministers—who are bound to be under
his jurisdiction because they are all
members of the Congress Party—that
prohibition should be scrapped and
measures of moral reform be post-
poned to more prosperous times.
There is also this advantage from
excise duties on liquor. So far as
excise duties on liquor and alcohol are
concerned, they would not raise the
cost of living and in this respect excise
duties on liquor are far superior to
the turnover or sales tax with which
many portions of our economy are
clustered. I suggest that if you give up
to the second objective namely of col-
lecting resources from estate duty for
the purpose of capital development
and fall back upon the other resources,
it should be quite possible for us to
finance our capital development cheap.
As it is the estate duty will perform
the limited objective of taking away
a portion of the unearned incomes
which we would not be able otherwise
to obtain and to which the community
is entitled. But if on the other hand
we wish to finance our capital deve-
lopment out of estate duties, we must
reconcile ourselves regretfully and
mournfully, Mr. Deputy-Speaker, to
the collapse of the middle classes
altogether. I can see no other way
out and that is why I press upon the
Fovernment and the Finance Minister
to explore the other sources of revenue
and to rely on estate duty purely for
the purpose of taking away a portion
of the wunearned increment which
society is entitled to. On this matter
it is the Government that will have
to decide and on their dectsion will
depend the continuance or elimina-
tion of the middle class in our coun-
try—the middle class which has been
hard hit and which is being hard
pressed to make both ends meet. In
conclusion while supporting this
measure, I hope that the Select Com-
mittee will take account of the objec-
tions that have been advanced by us.

Shri Morarka (Ganganagar-Jhun-
jhunu): From the debate that has
been going on in this House for the
last few days. it is quite clear that
this Bill has the support of all the
different parties in the House, so far
as the principles of the Bill are con-
cerned. But it Is very essential that
these principles or their acceptance is
based on the prover understanding of
the social and economic aspects. and
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social and economic importance that
this measure is going to have. Any
half-hearted support to this Bill is as
dangerous as any opposition to it. In
the Statement of Objects and Reasons
it is stated that “It is hoped that by
the imposition of an estate duty such
unequal distribution may be rectified
to a large extent. Such a measure
would also assist the States towards
financing their development schemes”.
From this it is evident that the primary
concern of this Bill is to rectify the
social inequalities which exist in our
society and for that purpose, it is
quite clear that the revenue aspect, or
what amount the State would get
would only be a secondary object. In
my opinion, it is a very right approach
that the Finance Minister has adopted.
It is also natural that no social reform
of such an importance can ever
depend on the exigencies of State
needs and therefore the estate duties
will always serve as a lever for social
progress and operate according to
certain scientific and well defined rules
so that the society as a whole can
benefit out of the accumulated estates
without, at the same time, killing the
incentives that create those estates.
Sir, the development schemes which
the Government have today in hand
both at the Centre and in the Provinces
may be over tomorrow or may bhe
over in the next few years but even
then the necessity of the scheme of
estate duty would always remain. We
are not going to scrap the estate duty
as soon as our development plans are
over. Similarly there will be no justi-
fication for reducing even the rate of
this duty simply because these deve-
lopment schemes are over. This is
going to be a permanent measure on
our Statute book and therefore, Sir,
it is highly essential that it should
not be regarded as a revenue measure
but should rather be looked upon as
a democratic measure to achieve our
social objective. For this reason I was
very much surprised when an eminent
author on estate duty the other day
mentioned in this House that what the
Finance Minister would do in a parti-
cular year about the rates of duties
would depend upon the colour of the
Government, the needs of the country,
and the personality of the Finance
Minister. With due respect to the
hon. Member, I beg to submit that
that is not the correct principle. The
rates and the minimum exemptions
can only depend upon the social
schemes that we have got. In what
time-schedule you want to achieve
that particular objective, can be the

only ‘guiding factor for you to deter-
mine the rates gnd the mimimum
exemptions.
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My first criticism against this Bill
is that in the absence of a minimum
exemption limit and the rate of du
noticeably this Bill is incomplete an
substantjally imperfect. If it is not
primarily a revenue measure but is a
measure to correct our soclal inequali-
ties then there is no reason why these
things are not mentioned in the Bill
Even at the time of the Finamce Bill,
what is going to happen? If the rates
and exemptions are not going to be
determined according to the exigencies
of State requirements, them who |is
going to decide the rates and the
minimum exemptions then, I cannot
understand why this could not be
decided now. If we have waited for
20 years for this measure to come, we
could have awaited for sanother 20
days or 25 days for the Government
to work out these rates and incor-
porated them in this Bill. Tt would
have been easy for this House to give
a considered verdict on whether this
Bill is desirable or otherwise, if those
minimpym rates and exemptions were
laid down m the Bill itself. Without
these I am afraid this House is not
in a position to discuss or criticise
this Bill properly. After all in this
House all of us are not lawyers and all
that we are concerned with is how
much we have to pay, on what
minimum exemptions we would be
allowed wnot to pay, and what will be
the rate of duty? These are the
fundamental things which we are
concerned with and which un-
fortunately are not found in the Bill
1t.self.

The second criticism against this
Bill is that this Bill does not provide
for any principle of payment of
Estate duty. When I say principle, I
mean that it does not provide for any
basis of graduation of these rates. It
is accepted in all coumtries .now that
the rates should be graduated, not only
according to the amount of property
involved, but also according to some
other principles. One of these prin-
ciples may be the nearness of the
It has been acceoted in all
the pmgre:siwl: countries that the
nearness of relation is an important
factor in determining the rate of duty
payable by the person. It has been
suggested by many eminent writers
that direct heirs like widows, children
and husbands should be given the
highest exemption and lowest rates.
Similarly, as the House knows, another
basis propounded by the Italian Pro-
fessor Rignano, is that the rate pay-
able should increase at every stage
the property changes hands
inheritance. It should also be possi-

10 NOVEMBER. 1952

Estate Duty Bill 204

ble to lay down a principle of gradua-
tion gcactymdi.ns to the time that the
property was enjoyed by the deceased.
Graduation is also possible according
to the number of persons who are
goiuﬁmt‘o inherit the property. It the
num! of persons inheriting the pro-
perty is more, certainly, the rate
applicable to the property should be
less and if the number of persons
inheriting the property be less, the
rate should be more. Again, gradua-
tion is possible according to the age
of the person inheriting the property.
If the person inheriting the property
is advanced in age, the rate applicable
should be higher and if the person
inheniting the property is young in
age, the rate applicable should be
lower.

The third criticism against the Bill
which I make is that this Bill does
not, unfortunately, allow any time
limit during which the duty would
be collected. Clause 64 of the Bill
says: :

“Where the Controller is satis-
fled that the estate duty leviable in
respect of any property cannot,
without excessive sacrifice, be
raised at once, he may allow pay-
ment to be postponed for such
period, to such extent, and on
payment of such interest not ex-
ceeding four per cent., or any
higher interest yielded by the pro-
perty, and on such other terms as
he may think fit.”

This particular provision we have got
from the UK. Fmance Act. In the
U.K. Finance Act, the time allowed is
8 years. Payment could be made by
the person concerned in 8 yearly
instalments or 16 half-yearly instal-
ments. Similarly, the time allowed in
America is as much as 10 years. I
suggest that some such provision
should be made in our Bill also, to
avoid any forced sales of the property
If that is not done, this Bill is going
to have a bad effect on the psychology
of the people. It is particularly essen-
tial at this moment, when we want
funds for our Five Year Plan, that the
psychology of the people is not allowed
to deteriorate any further. I lay so
much emphasis on psychology because
I am reminded of a Bill which this
hon. House passed 3 years ago: I refer
to the Dividends Limitation BilL
Under that Bill, the limited companies
in this countrv were prohibited from
vaying more than a certain dividend.
We had passed that Bill purely as a
deflationary measure and incidentally
also to provide for funds for the
rehabilitation of industries. In that
particular year, of which I am talking,
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the total dividends paid by companies
was 25 crores. The effect of this Bill
was to reduce the dividends by 24
crores. As against this in that year, the
extra allowances paid by the Govern-
ment to the Railway workmen alone
were of the order of 14 crores. This
shows, that by not giving 24 crores
to the share-hoiders and to the public,
how much deflation Government could
have achieved, even though at the
same time, they had to pay 14 crores
extra by way of allowances. As re-
gards the second objective of the Bill,
Messrs. Tata Iron and Steel Co. had
provided in that year one crore by way
of normal depreciation. When one
company has had to provide one
crore, I leave it to the House to judge
how much this meagre sum of 2§
crores would have provided as rehabi-
litation finance, to the entire indus-
trial structure of this coyntry. But,
that was not all. What was the psycho-
logical effect of that? In that same
year, the estimate of the depreciation
of the value of shares in the recognised
stock exchanges was 65 crores. At
that time, the market was changed
from a sellers’ market to a buyers’
market and that depression in the
stock exchange has not recovered even

Since the time at my disposal is
very short, I would like to make one
or two suggestions in a summary
fashion. The first is, that in order
that this Act may be administered
properly, Government should try to
develop a well organised property
market in this country. Without this
property market, there would be
plenty of loopholes for evasion and
corruption in the Tax-collector's office,
I sincerely request the hon, Finance
Minister to give his anxious thought
to this aspect of the question and
organise a property market here.
Secondly, we should not get away
from the idea that this Act when
passed is bound to have some economic
effect on our daily life, One of the
finest motives in human life is the
desire to provide for one’s dependants.
This estate duty is going to influence
this motive to some extent and to that
extent our saving programme is going
to be affected. Thirdly, after the pass-
ing of this Act, there would be a
tendency for the people to invest more
and more in those types of securities
like gold bullion, etc., which would
not come within the clutches of the
tax-collector. To that extent our
savings programme would be disturbed
and the employment of capital for pro-
ductive purposes is going to be affected.
I would request the hon. Finance
Minister to give his considered thought
to. these propositions,
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Dr. Jaisoorya (Medak): I thank ycu
for allowing me to wind up this
debate. What I have heard up till now
has only confirmed the very bitter
expertence of mine. Fifteen years

‘ago, 1 gave Mr. J. B. Grant a very

beautiful scheme in outline. He said,
“Ah, a beautiful scheme! Show me the
details.” I put in the details with
immaculate accuracy. The result "vas,
he punched holes in it, enough to let
whales through. Here, I am facing the
same thing. The Bill is a beautiful
Bill. The ideas are ideal. But, when
they begin to work out the details,
especially the giving of almost absolut-
ist powers to the Controller you will
find that there will be so many loop-
holes that neither the Government will
get the money, nor the poor succes-
sors to the dear departed deceased
will get the money, but it will be the
lawyers that will get the money. I
have had experience of that.

Mr. Deputy-Speaker: Before lawyers,
doctors will get.

Shri 8. 8. More (Sholapur): Any-
thing is shared by the doctors.

Dr. Jalsoorya: There is no dispute
as regards the fundamental principle;
but, | am very doubtful about the
results.

As far as I know, the taxable capa-
city of India is very low. The revenue
we get, as compared to the national
income is about 4 per cent. as com-
pared to 40 per cent. in Great Britain.
It has been pointed out that those that
pay Income-tax come to about -03 per
cemt, Let us be generous and add
another :03 per cent., who can pay, but
who evade paying taxes. The remainder
is below taxable capacity. If our
Finance Minister thinks that he is
going to get a windfall, I do not think
it is going to happen. Because, under
section 32, which can be twisted and
turned, dealing with exemptions, re-
ductions and other modifications, one
of the biggest fishes in India is going
to escape. Arrangements are being
made by treaties for him to keep out
500 crores of rupees.

He has made them into Trusts for
bhis sons and daughters already, and
Rs. 500 crores will be exempted for
dynastic reasons.

The post-war trend in India has been
not for investment of one’s wealth in
roal .estate or stocks and shares, but in
the purchase of very movable property
in the shape of gold. As far as my
information goes, gold transactions in
India are the highest in the world,
amounting to Rs. 25 crores daily turn-
over. I hope I am not wrong. The
result is that wealth, which is a very



M7 Estate Duty Bill

[Dr. Jaisoorya)
mobile wealth, is going underground.
Now, if you want to find that gold, 1
am giving you a tip which I had
reserved tor the next Government, but
out of old friendship, I am giving it

Shri Tyagl: Thank you.

Dr. Jalsoorya: ............name!7, take
your Army and cordon off Marwar from
the periphery, then work towards the
centre. It is literally paved with goid;
a few feet below, you will find enough
money not only to waste on your Five-
Year Plan, but three Five-Year Plans.
I give you that guarantee.

Another question arises. Never pre-
sent a Bill without giving all the
details. As I told you, a lot of monkey-
tricks can take place in framing the
bye-laws, always. Therefore, it is
better to tell the people: “Look here,
we are going to tax you so much”,
whatever the amount may be, but be
clear about it. You are going to leave
it to the Finance Committee. After-
wards, they tell you “We have got full
power”. That will not work. If you
are going to present a case without
details, I promise you there will be
plenty more loopholes there. So, better
come with a water-tight case. That
much I have got to say.

One thing I have not understood,—
may be because I am not a lawyer,—
for instance is section 12, page 5, lines
44-55. How -does it apply to certain
categories? Provision 26 for instance.
And then, finally, section 31 has

me, because I am nst a lawyer.

a woman who a widow
dies before seven years after becom-
ing a widow, you are not going to
claim death duty. As it is, the condi-
tion of widows in India is pretty bad,
and the successors will say: “You
wretched woman, seven years are com-
ing to a close, why do you not die
before that? If you die after seven
years, we have got to pay death duty.”

Pandit Algu Ral Shastrl: They will
take to Sati.

Dr. Jaisoorya: She cannot die
voluntarﬂr. My proposal Js, let it be
for her life time, unless she gets
married again which is possible—
something like that: I am not a lawyer,
but it sounded extremely funny to me
that if she dies before seven years,
then the fee goes over.

That is all. You have given me five
minutes I have kept my contract.

Shri C. D. Deshmukh: When my
decessor arose on a similar occasionpri&n
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reply to the debate on the motion, he
said ') have really nothing by way ot
reply’. L resist the temptation ot fol-
jowing lum because 1 think it wil be
graceless it I ao not pay tribute to the
cnorus of praise and approval which,
very generally speaking, this measure
has received from all parts of the
House.

Historically I do not mind informing
the House now, that ] have been a
firm believer in estate duties from the
year 1938. At that time a special
ofticer was appointed by the Govern-
ment of India, and he went round the
various provinces as they were in the
oid days, finding out the views of the
local Governments concerned. In C.P.
there was a Committee to which
various questions were put. The first
question was: “Is this form of taxa-
tion regarded as generally desirable,
if special local difficulties can be
surmounted?” And the answer given
was very much in the affirmative on
the ground that the Congress Party was
committed to the principle. The Com-
mittee consisted of the Finance
Minister, and two officers, one of whom
was the present speaker. That, I hope
disposes of all suspicions that might be
entertained as regards the intentions of
Government now. In particular, the
hon. Member belonging to the Praja-
Socialist Party who is not here, Shri
Choithram Gidwani, complained that it
appeared that the Finance Minister did
not have his heart in the Bil. My
answer to that is that Finance Ministers
are not in the habit of wearing their
hearts in their sleeves. I approve the
satisfaction of the House, but that is
no particular reason why I should,
perhaps like him, show the zeal of the
convert because I have been a believer
in this, as I said, for the last 14 years.

As I said in my speech, on account
of various recasons, this Bill has been
delayed. In 1046 the Select Committee
reported that there were some obstacles
which perhaps could not be surmount-
ed, and I think it was from that report
that Dr. Mookherjee read out. Actually,
there was a final meeting of the Select
Committee in which that Committee
came to the conclusion that in spite of
these apparent difficulties, the measure
vould be proceeded with. It is true
that the coming of the legislation in
regard to the Hindu Code threw g
spanner in the works, but that was
entirely unintentional, and now that I
mention the subject, I should like to
take this opportunity of saying that
there is no intention whatsoever of
dealing any blow to this venerable
institution. Again, I hope you will for-
give a bit of autobiography, and that is,
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1 happen to belong to a very happy
Jomnt sdindu iamuly, and 80 lar as i
am concerned, { would agree with you
that in the peculiar circumstances of
the country, tnat system has played a
very important role indeed, especially,
1 think, during times of depression. 1
beiieve tnat system showed up to its
best during the years 1930-38. We
could not nave pomted to any other
country which could have sustained
a depression of that kind as India did.
and that was, to my mind, entirely due
to the existence ot this institution. So
tar as the techmical position is con-
cerned, 1 think by now the House is
satisfied that it does not really inter-
fere with the operation of the joiu:
Hindu family.

A point was raised by Shri Chatterjee,
whose views are entitled to the great-
est respect because he speaks with
knowledge, about possible discrimina-
tion as between families governed by the
Mitakshara Law and families governed
by the Dayabhaga Law. The position is
that, over a short term, there is bound
to be discrimination, but we have made
calculations with which I shall not
bore the House, which show that finally,
there will not be a substantial differ-
ence. It all depends on the corpus
on which, and the proportion in which,
the duty is paid. Even so, whether
these differences relating to the short
term should be minimised in their
intermediate stages, would certainly
be a point to be considered by the
Select Committee together with various
other points.

You yourself have dealt with the
constitutional ditficulties which some
Members of the House felt about the
Bul, amd I think you have given an
answer which the Select Committee as
well as the House will regard as satis-
factory. There really is no contradic-
tion petween the two articles which
were quoted.

Now the next question is: If a few
States have not agreed to come into
the scheme, then would there be any
difficulties in administering the present
measure? Now, that question implies
that these two States—or actually three
States—intend to stand outand do not
wish to impose such a duty. Actually
their reasons are these.

West Bengal: If they agreed, ihe
State Government will have no control
over the rates, and they will not lLe
able to adjust the rates according to
their own budgetaty position, whith
means, I think, that they do intend to
impose a duty of this kind. Then they
go on to say ‘Land laws differ from
state to state, estate duty on agricul-
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tural land is likely to be administered
by State Governments more efficiently’
—they say with pride......

Dr. 5. P. Mookerjee (Calcutta South-
East): Any justification?

Shri C. D. Deshmukh: . .......'2s they
have au the information readily avait-
able’ based on reason. And the thn:d
reason is—and ]I hope Parliament will
not be annoyed—“Parliament may
adopt any principles of distribution of
revenue” and they do mot want to take
the chance.

The Travancore-Cochin Government
have said that they want to retain this
puwer with the State on the ground
that there will not be any evasion.
They do not consider uniformity to be
desirable or necessary, and it is only
the Saurashtra Government which
feels that perhaps conditions have not
improved and the taxation measure of
this type is not suitable for that State,
It is quite clear, I hope, to the House
that tnis is only about agricultural
land. I have read out the import of
the replies given by the States concern-
ed because a question was raised by
Dr. Lanka Supdaram who went about
arguing how the Act was going to be
administered if certain States stood out.

Mr. Deputy-Speaker: Even if they
consent and they need separate pieces
of legislation in effect, there have to
be separate exemptions.

Shri C. D. Deshmukh: That is right.
Yes, they are really two schemes com-
bined into one. The exemptions may
have to be there, the allocation or
assessment may have to be different.
and it is only the convenience of col-
lection that is the advantage of a
common measure.

Dr. S. P. Mookerjee: What about
Madras?

Shri C, D, Deshmukh: They have
agreed, all the States except the ones
which I mentioned have agreed.

Shri Pataskar (Jalgaon): Have their
Itfgisl?atures passed the necessary resolu-
ons

Shri C. D. Deshmukh: That was
mentioned by me in my original speech.
Then various very valuable suggestions
were made for the improvement of this
piece of legislation in the Select Com-
mittee, and I think you will find that
so far as Government is concerned,
Government will be receptive to the
logic behind many of the suggestions,
and there is no distinction here of party
because the suggestions have come
from all parts of the House. In parti-
cular, I would like to say here and now
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that the Government would be found
receptive to any improvement that
might be suggested in regard to the re-
insertion of a minimum limit or in
regard to the clause relating to exemp-
tion, to remove all possible suspicion
of any foul-play. -

As regards the principles and impli-
cations of this Bill, I do not think that
we need bother over much about either
the living or the dead. We may be
glad that people have not accepted
Shri Gadgil's advice ‘Fade away and be
dead in order to avoid this raid on
your fortunes’. Shri Namdhari sees
another advantage that the Bill pro-
mises ‘Mukthi’ or ‘Moksha’, I believe
he also thinks that perhaps this might
lead during the lifetime of the estate-
holder to a partition of his property.
On the other hand, another Member
who spoke to me in the lobby, Shri
Rohini Kumar Chaudhuri, said—he is
there right under my nose—I have not
mentioned the strongest argument in
favour of this Bill, and that is that the
living will be looked after very well
by the pi ive heirs, because the
longer he to die, the longer will
the evil day of the imposition of the
duty be postponed.

Shri Algurai Shastri thought that
we really ought to be guided in this
matter by Kautilya. Actually he will
be astonished how far Kautilya was
prepared to go in an emergency. This
is what he says:

“Spies under the guise oi sorcer-
ers shall under the pretence of en-
suring safety carry away the
money not only of the society, of
heretics and of temples, but also
of a dead man.”

Compared to that, I think we do
register an advance.

Mr. Depaty-Speaker: [ there a
Sanskrit version of it?

Shri C. D. Deshmukh: This is the
BEnglish version of the original Sanskrit,
but this is only for emergencies, when
the country is going to be attacked by
an enemy. For ordinary purposes—I
wish to be fair to Shri Algurai Shastri

l'l.ndﬂ Algu Ral Shastri: Be fair to
the dead.

Shri C. D. Deshmukh: Then it says: °

“Just as fruits are gathered from
a garden as often as they become
ripe, so revenue shall be collected
as often as it becomes ripe.”

I think this is summing up very
neatly the philosophy of the estate duty.

- Mr. Deputy-Speaker: Is there no pro-
vision in Kantilya’s Artha Shastra that
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nobody shall become the owner of
landed property except the State, and
that at the most a man can enjoy only
for his life, and after death, the land
becomes the property of the State?

Shri C. D. Deshmukh: I looked in
vain for that authority, but I did not
find it. It is quite possible that it might
have got mixed up in some other
chapter, but I lookedl up the chapter on
‘Taxation’.

Mr. Deputy-Speaker: In the third
chapter, I think, on ‘Division of Land’,
this may be found.........

Shri C. D. Deshmukh: I looked into
the wrong chapter, Sir, on ‘Accession’.

Well, various questions have been
raised in regard to the effect of such
a duty on capital formation and sav-
ing amd so on and ] think fairly satis-
factory answers have been given. 1
shall follow my hon. friend opposite
who always makes such a massive
contribution to these debates, and shall
not quote authority. but I am sorely
tempted because the authority comes
from my ‘guru’ in economic matters,
Prof. Pigou. He wrote in the third
edition of his book ‘Economics of
Welfare' published in 1928 which is,
I would like to point out, one year after
the publication of the Colwynn Com-
mittee’s Report, and that is why it has
some value. He says that these duties
which are actually equivalent to
deferred income-tax—as my nhon. friend
said—on income derived from property
plainly differentiate against saving. ‘The
expectation of them will, therefore’, he
admits, ‘check savings and so contract
the national dividend of future years.
Since, however, they do not, as a rule,
hit savings till some years after they
are made, this repressive effect neerl
not be very great’ And I think that
is putting the matter very fairly. Then
he goes on to say: ‘The choice between
whether it is income-tax or e~tate duties
is indifferent to the State. but it is not
indifferent to the persons concerned.’
Since these persons discount future
taxes precisely as they discount all
future events and since their concern
in any event is largely filminished if
the tax is known to fall due when they
themselves are no longer alive, ‘the
expectation of taxes levied after the
second method will have the smaller
restrictive influence upon the quantity
of capital created by them'.

- Then he goes on to quote Prof,
Carver and Mr. Carnegie—that is
rather important. Mr. Carnegie says:
“To the class whose ambition it
is to leave great fortunes and to
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be talked about after death, it
would be even more attractive and
indeed somewhat a nobler ambition,
to have enormous sums paid over
to the State from their fortunes.”

Well, as regards the distribution,
that brings me to this twin object
neither one of which is separable from
the other. The distribution is not by
way of a ‘largesse’. The distribution
means expenditure on some nation-
building services.

Then there are certain conditions
obviously which must be fulfilled if the
distribution is to be regarded as suc-
cessful. This is what, again, Pigou says
about this: :

“It follows that any given trans-
ference of resources from the rich
to the poor is boumd in itself and
apart from the reactions discussed
in the preceding chapters to in-
crease the national dividend of
the future, provided that the return
yielded by investment in the poor
through additions to their indus-
trial capacity is not less than the
return yielded by investment in
material capital, that is to say

roughly. than the normal rate of
interest.”

So provided we take care that this
condition is satisfied. then I should
think that we have achieved the object
which we have in view.

Now. I might at this stage dispose
of some of the suggestions that the
proceeds ought to be used for certain
specified objects—maybe promotion of
the welfare of Harijans or any other
desirable object. I think this is a
matter which should be properly con-
sidered when the Planning Commis-
sion’s Plan is considered, because this
goes for the advancement of the Plan
and it will be for the House to indicate
how the various sums available should
be allocated as between various com-
peting objectives. I do not think it is
right to burden a purely taxation
fnstrument with that kind of condi-
tion. And that leads me also to the
disposal of the criticism of my friend
opposite there, Shri Hiren Mukerjee.
that he approves of the Bill because
it is mood as far as it goes. I sav that
it will go as far as vou wish, and that
matter does not arise today. It will
arise in the next budget session. It
would be at that time for the House
to consider how far they desire it to
go. In saying this I do not wish to
imnlv that I wish to adopt the philo-
-sophic socialism of my hon. friend.
Indeed I think it is premature to
indulge in speculation as to how much
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this first step portends—what exactly
it is intended to mean. It certainly is
not meant as a homage to any party
or any ‘ism’. If at all, it is intended
to be a homage to the Constitution.

I think it would be useful if I re-
iterate what I have stated because it
has been distorted somewhat in para-
phrases—words like ‘great inequality’,
‘reducing everybody to equality’ and
80 on—those are words which I have
not used. This is what the Statement
of Objects and Reasons says:

“Though the levy and collection
of income-tax at high rates since
the war and the investigations
undertaken by the Income-tax In-
vestigation Commission in a
number of important cases. of tax
evasion have, no doubt, prevented
to some extent the further con-
centration of wealth"—it is a
negative thing ‘preventing a fur-
ther concentration of wealth™—"in
the hands of those who are already
wealthy, yet these do not amount
to positive steps in the direction
of reducing the existing inequalities
in the distribution of wealth, It
is hoped that by the imposition of -
an estate duty such unequal distri-
butions may be rectiied to a
large extent.”

Then I said that these two objects
are intertwined and that is this way.
In the present democratic set up with
an adult suffrage, everyone is aware
of his condition and of his rights, it
not always of his responsibilities and,
therefore, any parade of conspicuous
wealth is apt to dishearten the ordi-
nary man—the man in the street, And,
therefore, whether you derive a great
deal of income or not, it is necessary
that a measure like this be on the
Statute-book. It will be then that in
addition to finance, you will get the
co-operation of the common man and it
is from that point of view that this
measure has been introduced.

Hon. Members have complained that
I have given no indication of what the .
rates are going to be. That, Sir, is
very difficult, but I can give an indica-
tion of my philosophy in this matter,
g)etztaﬂr:ejddﬁith Kautilya; we can now
adharmaparva in -
parva of Mahabhal:'ata ...... the Shantl

Mr. Deputy-Speaker: It is earlier.

Shri C. D. Deshmukh: It is not
earlier because the actual words—to
be accurate, I do not take the risk of
saying that these very words were
said in 1500 B.C.; they may have been
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later—are to be found in the final
edlatlilo%l of t.iI:; {loahaAb‘garata which was
available . Anyway they
are about contemporaneous. e

Now it says:

T v R |
oY Wt o - et |l e !

That is to say, ‘the nation should be
milked.’

And when that calf grow; stronger—

7 % get v o o gfefet !

If he is fed too much then he does
not do any work. You must not tax
him lightly.

Mr. Deputy-Speaker: Does vatsa
mean the Finance Minister?

Shri C. D. Deshmukh: I gave this.
I am going to g'lve another authority—
Rashtram—

Tafoge ff T W g W |

Mr. Depaty-Speaker: Ig not the com-
munity the “cow” and the tax-gatherer
the “calf”?

Shri C. D. Deshmukh: I am coming

to that.
| quwfe afx fafrdga,
e s @ewE, g )
TATEs : wofa wereds qfw:

That is to say, Rajan, the Govern-
ment or the Minister, you may say...

If you want to milk this cow
of Nation, then treat this world as
if it is a calf.

You must see that he is well-fed.
(Interruption.)

Then the bhoomi will be like
- kalpa lata, the nation will be like I
kalpa lata and it would yield fruit in
various directions.

Therefore I am personally inclined to
be restrained in my exactions on the
country. But there is a corresponding
responsibility on the people who can
afford to pay.

Culture and common-sense and
sed experience are contained
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in our poetry. Here is what Tulsidas
says:

X TE W HA FAET A
9 figer fafer ag faafer fammer 0
T T WS 9T AW WK |
™ wyre fagfa afg a€ o

lee away the bark the goﬁ ones;
the bad ones are like jute, tfley are
used for tying up other people.

So this Bill carries a lesson to both
of them and we expect the good ones
to give with grace and if the other
ones do not give with grace....... .

Pandit Algu Ral Shastrli: Then Shri
Tyagi is there.

Dr. B. P. Mookerjee: The hon.
Finance Minister should read some of
the corresponding portions regarding
the responsibility of the King and the
Government,

Shri C. D. Deshmukh: I shall have
read the whole of ‘Raj Dharma Parva’.

Dr. S. P. Mookerjee: What happens
if the King fails?

Shri C. D. Deshmukh: I think this
one will delight the hon. Member. The
king should be like the tigress carry-
ing its cub in its teeth but not hurting
it. This is what is said.

Pandit Algu Rai Shastri: That exactly
was my warning to you.

Mr. Deputy-Speaker: Marjara Kisora
Nyaya.

Shri C. D. Deshmukh: That is always
at the back of my mind. I wish to
be serious now. I do mot believe in
any unrestrained kind of taxation, in
any indiscriminate kind of taxation,
merely in obedience to a certain theory.
Theories are all right. They have to
be judged, their application is to be
judged in the light of existing circum-
stances. What is regarded as very
excessive today may be regarded as
over-moderate }n some other years.
But our problem is to iudge a thing
as it is presented to us. And, there-
fore, I think that the present measure
could be passed by the House without
any fear that it is likely to be mis-

. In any case, its effective part is
going to come before the House in
about 3 or 4 months' time and it will
be then for the House to decide how
that instrument should be used. That
is all I have to say, Sir, in support of
my motion.

Shri Sarangadhar Das: The Minister
did not deal with the Princes.
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Mr. Deputy-Speaker: The (uestion is:

“That the Bill to provide for the
levy and collection of an estate
duty, be referred to a Select Com-
mittee consisting of Shri M.
Ananthasayanam Ayyangar, Shri
Khandubhai Kasanji Desai, Shri
Narhar Vishnu Gadgil. Shri Dev
Kanta Borooah, Shri R. Venkata-
raman, Shri Nityanand Kanungo,
Shri Feroze Gandhi, Shri Tribhuan
Narayan Singh, Shri Basanta
Kumar Das, Shri Balwantrai Mehta,
Prof. Shriman Narayan Agarwal,
Shrimati Anasuyabai Kale, Shri
P. T Chacko, Shri N.
Keshavaiengar, Shri U. Srinivasa
Malliah, Shri S. Sinha, Shri C. D
Pande, Shri Tek Chand, Shri
Harihar Nath Shastri, Pandit
Munishwar Dutt Upadhyay. Shri
Sadath Ali Khan, Shri Radheshyam
Ramkumar Morarks, Shri
Kamakhya Prasad Tripathi, Shri
N. C. Chatterjee, Shri B. Rama-
chandra Reddi, Shri K A
Damodara Menon, Shri K. S.
Raghavachari, Shri Tuisidas Kila-

208 PM.
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chand, His Highness Maharhc
Sri Karni Singhiji ahadur of
Bikaner, Shri V. P. Nayar, Shri
Kamal Kumar Basu, Dr. Lanka

* Sundaram, Shri B. R. Bhagat, Shri
Mahavir Tyagi, and the Mover,
with instructions to report by the
last day of the first week of the
next session.”

The motion was adopied.

Mr. Deputy-Speaker: We know we
have spent 3 days and we have not
been able to hear all the Members, I
would suggest to them that they make
their notes and hand them over to
the Select Committee and in addition,
if they like, they may be present at
the Select Committee . The
notices of the Select Committee
would be put up. They can also give
some suggestions but they will not be
able to vote on them.

The House then adjoumed ¢till a
Quarter to Eleven of the Clock on
Tuesday, the 11th November, 1952.





